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Sir,

This has reference to the Hon'ble NGT order dated 22.07.2021 in the matter of Raja
Muzaffar Bhat Vs State of Jammu & Kashmir & Ors in Original Application No.
351/2019.

In compliance to the above-mentioned order, the consolidated report of the joint
committee on the “Status of compliance of Report in respect to the mentioned
wetlands in UT of J&K” is enclosed herewith for perusal of the Hon'ble National
Green Tribunal.

This issues with the approval of the co

Copy for information to the:
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3 All Members Joint Committee.
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Report of the Joint Committee submitted in compliance to Hon’ble National Green
Tribunal order dated 22.07.2021 in Original Application No. 351/2019 in the matter
of Raja Muzaffar Bhat Vs State of Jammu & Kashmir & Ors.

1. INTRODUCTION

This report is submitted in compliance of the Hon’ble National Green Tribunal Principal
Bench, New Delhi order dated July 22, 2021 passed in Original Application No.
351/2019 in the matter of Raja Muzaffar Bhat Applicant (s) Versus State of Jammu and
Kashmir & Others. Matter is primarily regarding prevention of unscientific dumping of
waste and encroachment of Hokersar Wetland, Wular Lake and Kreentchoo-Chandhara
Wetland in the Union Territory of Jammu & Kashmir. In the said order, the Hon’ble NGT
also refers to the challenges faced in wetland management across the country, Relevant
portion to UT of J&K in the Hon'ble NGT order dated 22.07.2021 as referred in para 8

is reproduced below: -

Para B: “From the above, it is seen that while in the last column of ‘major challenges’,
the challenges are mentioned, the status of remedial action has not been given. Thus,
the report is incomplete and does not serve the required purpose. Let an action plan in
respect of each of the wetland be prepared within one month for action in a time bound
manner, with budgetary support and identified accountable persons. The plan may
include among others remedial action against weed infestation, sewage discharges,
solid waste disposal, encroachments etc. This may be overseen by the Chief Secretary,
J&K in view of significance of the matter and continued violation of orders of the Hon'ble
Supreme Court, noted earlier. The Chief Secretary, J&K to remain present in person on

the next date, by video conferencing, with compliance status as on 31.10.2021".

Now, the matter is listed for hearing on 17.11.2021. A copy of the Hon'ble National
Green Tribunal (NGT) order dated 22.07.2021 is enclosed as Annexure 1.



2. ACTION TAKEN BY THE GOVERNMENT OF UT OF JAMMU AND KASHMIR.
Wetland Conservation Reserves:

The valley of Kashmir is characterized by a vast array of fresh water bodies of
great ecological and socio-economic importance. These natural water bodies of
Kashmir Himalayas are important for fisheries, agriculture and recreation. These
wetlands also provide winter resort for a variety of birds for sheiter, nesting and feeding.

They also harbour a vast array of flora and fauna and thus exhibit rich biodiversity,

The Wetland Conservation Reserves in Kashmir were earlier notified by virtue of Order
No: 710-C 1945 Dt:17-07-1945 (Notification 2 and 5) under Jammu and Kashmir Game
Preservation Act-1942 as Game Reserves and subsequently were deemed to have
been declared as Conservation Reserves under the J&K Wildlife Protection {Amended)
Act,2002. In Kashmir Region these are presently in control and managed by the

Department of Wildlife Protection, Jammu & Kashmir and are as under: -

S.No | Name of the Wetland District Area in
Conservation ‘hec
Reserve
1 Hokersar Srinagar/Budgam 1375
2 Shallabugh Srinagar/Ganderbal 1691
3 ' Hygam Baramullah 719
4 Mirgund Baramullah 406
5 Chattlam Pulwama 42.60
6 Kranchoo FPulwama 6.40
7 Manibough Pulwama 5.30
8 Freshkhori Pulwama 15.26

That Government of Union territory of Jammu and Kashmir is fully conscious of the
W' fact that Kashmir valley is a land of wetlands with its vast network of lakes and river
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systems. Large number of water bodies create wetland systems that host a wide

variety of flora and fauna and are one of the crucial natural resources.

That Government of Union Territory of Jammu and Kashmir is very serious towards

conservation of waterbodies and wetlands which can be well determined by the fact

that in a short span of time, series of meetings were held at the highest level to

discuss and deliberate upon action-based work plan to restore and rejuvenate the

wetlands in Jammu and Kashmir in a time bound manner. Detail of series of these

meetings held is given in a tabular form as under:

S.No

Date

Chairmanship

Minutes

1

13-07-2021

Commissioner/Secretary
to the Govt. Forest
Ecology and Environment
Department.

Annexed as “2”

14-07-2021

Commissicner/Secretary
to the Govt. Forest
Ecology and Environment
Department.

Annexed as “3"

28-07-2021

Commissioner/Secretary
to the Govt. Forest
Ecology and Environment
Department.

" Annexed as “4"

03-08-2021

Chief Secretary J&K

Annexed as “5"

07-08-2021

Divisional Commissioner

Kashmir

03-09-2021

Commissioner/Secretary
to the Gowvt. Forest
Ecology and Environment
Department.

Annexed as "6"

‘Annexed as ‘7"

18.10.2021

Divisional Commissioner
Kashmir

Annexed as "8"

That in order to have the first-hand information also in order to conduct a review of the

conservation measures presently in place Commissioner/Secretary to the Govt. Forest

Ecology and Environment Department and the Divisional Commissioner Kashmir

conducted field visits to the Hokersar Wetland Conservation reserve on 2™ and 8t

W September 2021 respectively.
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That in continuation to the report submitted to the Hon'ble NGT in a tabular form by the
J&K PCC dated 19.01.2021 subsequently order of the Hon'ble NGT dated 22-07-2021,
out of 10 wetlands mentioned in the said order, first eight wetlands are notified
Wetland/Wildlife Conservation Reserves under Wildlife Protection Act and fall under the
direct administrative control of Wildlife Protection Department J&K, Wular Lake falls
under the administrative control of Wular Conservation and Management Authority
(WUCMA) and Dal Lake is administratively controlled by J&K Lakes and Waterways
Development Authority (J&K LAWDA).

Department wise Action taken report is as given as under:

3. ACTION TAKEN BY JAMMU & KASHMIR WILDLIFE PROTECTION
DEPARTMENT:

That Department of Wildlife Protection, Government of J&K has taken up various
conservation and management programmes in the notified wetlands across the Union
Territory. In Kashmir Region a separate Wildlife Wetland Division has been created to
ensure conservation and rejuvenation of 8 such wetlands. This division is directly being
looked after by Wildlife Warden Wetlands Division Kashmir. The aim to create a
separate division is to ensure implementation of the provisions of the Wildlife Protection
Act and Rules in these wetlands besides their protection, management and
conservation.

That the Wetlands Division in the Department of Wildlife Protection J&K aims to
conserve Protected Wetland Conservation Reserves in the Kashmir Valley. The
Department of the Wildlife Protection J&K is currently implementing various schemes
like centrally sponsored scheme namely, National Plan for Conservation of Aquatic
ecosystems (NPCA), Compensatory Afforestation Fund Management and Planning
Authority (CAMPA) and UT Plan (CAPEX) Budget for Conservation and Management
of these Wetlands. All these schemes aim at holistic conservation and restoration of
otified wetlands for achieving the desired water quality enhancement, besides

improvement in biodiversity and ecosystems.
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THREATS AND CHALLENGES:
a) Siltation:

Catchment degradation, deforestation and other anthropogenic activities have
accelerated soil erosion resulting in floods. These floods increase sedimentation rate.
These wetlands are fed by many perineal and seasonal water channels which are
directly or indirectly linked to the River Jehlum basin or its offshoots, which bring water
to these wetlands for their sustenance. However, they bring along with it huge amount
of silt. In Hokersar, much of the siltation has occurred at the entry points of these feeding
channels i.e., Soibugh to Hajibagh. In Shallabugh Wetland, the feeding Anchar Nallah
has brought Sangam Beat under heavy silt while as in Hygam, Ningli Flood Channel
and Baal Kul are responsible for siltation in the wetland. Siltation has occurred to such
an extent that during summer one can walk easily across these these wetlands at
different places. The negative impact of this massive inflow of silt is manifesting into
three fields. Firstly, the silt is getting deposited in the beds of wetland making it less
shallow. Secondly, it is resulting in the gradual decrease of the water spread within the

wetland area, and thirdly, due to siltation there is shift in macrophytic community.
b) Weed Infestation:

The growth of aquatic weed species such as Hydrilla, Azolla, Spirodella, Salvinia,
Lemna, Barberea vulgaris, Ceratophyllum, Nasturtium, Typha, Butomus umbellatus,
Cyperus sp. and Potamegton is quite high and has assumed nuisance proportions.
These weeds have posed great threats to all these wetlands. The presence of such
vegetation is the result of infestation of silt and nutrient enrichment. The growth of
aquatic weeds is one of the major problems faced by all these wetlands. Notable change
is reflected by the fast spread of Sparganum errectum replacing Phgramites australis to
a greater extent in the wetlands.

c) Poliution:

Though untreated domestic sewage from surrounding settlements is not a major
issue however, chemical fertilizers, animal wastes and detergents usually find way to

these wetlands from the intensively cultivated catchments that results in eutrophication.

OWN/E use of insecticides and pesticides in paddy fields, apple orchards, and vegetable
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garden in the catchment also enter into the wetland. The potential source of nitrogen is

heavy annual dosages applied to paddy fields and to vegetable fields.
d) Habitat Modification:

Studies have shown that the wetland plant species composition is highly
sensitive to habitat modification. It is influenced by climate change, eutrophication, and
other anthropogenic activities. It is revealed in various studies that there has been a
considerable decline in the macrophytic diversity of these wetlands. The decrease in
the number of species is attributed to increasing frequency of floods and increasing
population around these wetlands causing greater anthropogenic pressures on the
wetland ecosystem. Floods and siltation are responsible for decline of species like
Nelumbium nucifero, Eurayle ferox and Acorus calamus. Similarly, species like
Ceratophyllum demersum, Myriophyllum spicatum, Utricularia aurea, Nymphaea alba,
Slum latijugum, Menyanthese trifoliata, Hippuris wvulgaris, Bidens cerna, and
Hydrocharisdubia have gone changes. Thus, there is a shift in macrophytes community
during last 4 to 5 decades,

€) Degradation of Water Quality:

The use of agriculture fertilizers and pesticides, insecticides, fungicides etc in the
catchments of Hokersar, Hygam, Mirgund and Shallabugh affects the water chemistry.
The fishery is affected and many species of fish forming a good portion of food to birds
may also decline.

f) Solid Waste:

Solid waste is also a challenge as the inhabitants of settlements around wetlands
have tendency to throw solid waste into the wetlands. Such waste from homes and
urban areas around wetlands can get into the wetlands due to irresponsible behaviour
of some individuals but no dumping sites of municipal solid waste exists in any or near
these wetlands.

a) Encroachment:

The increasing population around all these Wetland Conservation Reserves is
resulting in the conversion of areas of the immediate catchment of these wetlands to

agricultural land. In the past the increasing demand for fire wood has brought some area
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of these wetlands under willow and poplar plantations by the local people. The plantation
of these species has also been done in some wetland on the peripheries. Such areas
near habitations are under constant threat of encroachment. Many a times such

attempts are being thwarted by the Departmental staff and encroachers are booked
under Wildlife Protection Act..

in Hokersar wetland silt deposition brought by Jehlum Floods Spill over
Channel, In Hygam silt being brought by Ningli Flood Channel has resulted in silting
up of the marginal lands of these wetland. These silted patches/portions of the
wetland are seasonally brought under paddy cultivation by the local population also
in some patches private plantations have also been raised in the wetland.
Department of Wildlife Protection however, not recognising this practice in the
wetlands has registered many cases under Wildlife Protection Act, against the
accused for seasonal occupation of these portions in the wetland conservation

reserves and for any attempt to raise plantations or temporary structures.

At present there are many claims of locals residing in the vicinity of wetlands
to have their private proprietary rights over some portions of the land existing in the
wetlands under the control of Wildlife Depariment in Kashmir. Therefore, it was
difficult to draw a distinction between status of these ownerships and encroachments
in these wetlands. In order to ascertain the actual status of the land, The divisional
administration ordered serious measures for undertaking joint demarcation of these
wetlands. The district collectors (Dy. Commissioners, Assistant Commissioner
Revenue, Tehsildars from Revenue Department, Wildlife Warden Wetland Division,
Forest Demarcation and Photointerpretation Divisions jointly started demarcation

exercises in all the wetland conservation reserves in Kashmir,

Action Plan

That regarding the Hon'ble NGT observation “while in the last column of ‘major
challenges’, the challenges are mentioned, the status of remedial action has not
been given.” Department of Wildlife Protection J&K has formulated Integrated
Management Action Plan (IMAP) for Hokersar, Hygam, Shallabugh, Mirgund, Chattlum,
Manibugh, Fashkoori and Krenctchoo with a budgetary outlay of Rs. 46.70 crores (Copy
of the Report Enclosed as Annexure-9}).
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Integrated Management Action Plan of Eight Wetland Conservation reserves:

In order to address the issues and challenges of wetland conservation reserves,
as mentioned above, the integrated management action plan is formulated for
undertaking various mitigatory measures in 5-year time period. The important features

of the action plan are as under:
i} Purpose and Expected Outcome:

= Rejuvenation of hydrological functions of all these 8 Wetland Conservation Reserves
through significant enhancement to present water holding capacity and restoration

of hydrological connectivity to the adjacent marshes wherever applicable.

« Water gquality of all these 8 Wetlands to be improved to B category as per CPCB
designated best use criteria through management of sewage if any from adjoining

settlements and water quality regulations.

» Allocation of water for human and ecological purposes through formulation and

perationalization of stakeholder endorsed water management plan.

Addressing biodiversity issues through Wildlife and Waterbird conservation.

« Enhancement of water bird populations through control of poaching, strengthening

existing Wetland Conservation Reserve network and habitat improvement.

e« Optimization of economically important plant species through water level
enhancement.

e Control of invasive species in all the Wetland Canservation Reserves.

¢ Opportunities of livelihood diversification to wetland fringe communities through

development of Ecotourism.

i)  Habitat Management:

Shall be undertaken by:



« Maintaining the heterogeneity in macrophyte vegetation to encourage the
diversity of water birds.

e Artificial nesting sites (floating platforms/earthen mounds) for the breeding terns.

« Levelling the existing ponds to increase the feeding zones for the migratory birds.

s Creation of bird habitats closer to the shoreline areas, free from human activities,

to facilitate different sections of society to watch birds.
iii) Management of Weeds and Aquatic Macrophytes: -

Mechanical control is difficult, but possible on sites that are flooded or
consistently moist. Mechanical management methods have been widely used world

over in attempts to control aquatic plants. These are:

Harvesting: In mechanical harvesting, weed cutting operations combined with plant
removal are suggested. The mechanical harvesters that cuts the material and loaded
on boats is a good technique to get rid of from excessive weeds and peat. This practice
though is a prevailing management technigue in most of the wetlands by the Wildlife
Department. Disposal boat carries the plant material away. The plant material is

generally used to feed the domestic animals.

Hand Cutting/Pulling: The most common form of mechanical control is actually the
use of hand cutters, rakes, or bare hands to remove vegetation. This is the most
common method used worldwide; and the most widely used method by most lakeshore
communities. These techniques are most appropriate for localized nuisance problems
of both, non-indigenous and native plants. The aquatic weeds that actually play the role
of nutrient sink and thus regulate the water quality of a wetland. However, the
uncontrolled growth of weeds like Nymphoides, Salivhanatans, Azolla, Lemna spp.
Myriophyllum spp. Sparganium errectum are causing problems to the wetland. De-
weeding of such macrophytes can be carried out on the selective basis rather than
general scale harvesting. As some of the macrophytes play vital role in providing shelter
and nesting places to the migratory birds. Macrophyte harvesting can be done on large
scale by contractors and on small scale by local villagers. However, large scale
extermination of macrophytes shall be avoided as there is possibility of destroying bird-
niches. The chunks of harvested macrophytes or partially decomposed macrophyte
Eaps, are locally known as 'Damb’. These are used by local people for fuel purpose.
Removing such heaps will prove to be beneficial as it helps in increasing the water
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depth. This practice is suggested to be encouraged by the department, as it will keep a

balance between weed growth and removal.

The maintenance of macrophytes on selective basis will help to maintain the
nutrient cycles and nesting and roosting sites for birds. They effectively remove minerals
from the nutrient sediment pool. A variety of benefits are credited to macrophytes of the
wetland as they act as a buffer zone for the surrounding agricultural runoff before
entering into the wetland, particularly for nutrient removal. Thus, the conservation
potential of macrophytes is an integral part of the wetland ecosystem, and their role as

bio-indicators of pollution.
iv) Desilting: -

When silt get settled at the wetland bottom, water retention gets decreased and
the emergent weeds (Typha, Sparganium, Scirpus spp. etc.) establish. Such a situation
demands the use of dredging facilities to remove silt and increase the water depth of
wetland. This also reduces the problem of emergent weeds. So, most of the wetlands
are shallow due to sedimentation and have excess plant growth. Dredging is one of the
technigues by which the macrophyte vegetation along with excess silt can be removed,
It will clean the ditches. The practice can however be put to auction and private partners
and communities will be allowed to desilt the identified blocks up to designated depth.
Dredging will create more openings and more diverse habitats and creating depth

gradients, it will also create more diversity in the plant community.
v) Construction of Embankment and Silt Traps:

The feeding channels of most of our wetlands such as Hokersar, Hygam and
Shallabugh are mainly fed by flood channels after snaking through large number of
villages/settlements, thus bringing loads of silt from its origin in the catchment. Most of
the fringes of the wetland have already silted up. Serious threat to the wetlands has
occurred towards the source of these feeding channels entering into the wetland and
has converted these portions into an upland habitat. The maximum amount of silt load
is received by these wetlands during May-April. Raising of Embankments and making
adequate number of silt traps with sufficient capacity to hold and retain the flood waters
can be constructed around the periphery of these wetlands and at the entry points of
the feeder channels. This will stop the direct discharge of silt into the wetland. The main

ani:eeding channel can be provided with an arrangement of silt-traps or needle gate before
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it enters into the wetland so that the excessive silt will be stopped by these silt traps. In

order to flush out the silt from the wetland, moderate dredging followed by periodic
maintenance may be required.

vi) Native Plant Restoration:

The biological management technigue can include native plant restoration. It is
an ecological approach to manage a desired plant community. The basic idea is that
restoring a native plant community has been the end goal of most aguatic plant
management programs. A healthy native plant community will slow invasion or
reinvasion by non-native species and will provide the environmental and habitat needs
of an aquatic littoral zone. Re-introduction of a number of species which have faced
local extinction from wetland e.g. Eurayle ferox, Nelumbio nucifera, Acorns calmus is

desirable from an economic and ecological viewpaint.
vii) Population Monitoring of Migratory Birds:

The Wetlands under the control of Wildlife Department in Kashmir serve as an
important and potential bird habitat for over-wintering populations of migratory water
birds and summer residents in Kashmir valley. Studies suggest that it is the habitat
diversity in these wetlands during winter season, in particular the areas of floating
vegetation that satisfy critical needs for wintering populations of migratory water birds.
The rich organic matter in the core sediment is mostly due to the autochthonous origin
like litter fall of macrophytes and decaying plankionic alpae and transport of
allochthonous organic matter from the catchment's basin. The high organic carbon
content in the sediment supports the luxuriant macrophyte growth and bird
congregation. Generally, there are positive correlations between macrophyte complexity
and bird populations and between invertebrate abundance and duck populations. The
major factor responsible for the occurrence of large congregation of waterfow! in some
of the wetlands like Hokera, Hygam and Shallabugh is due to the diversity and density
of macrophytes because mast of the migratory waterfowls wintering in Hokera are
herbivores. In order to minimize the disturbances caused due to anthropogenic
pressures during inward migration period, proper check has to be maintained to
minimize such disturbing pressures in the wetlands especially during breeding season.
Extensive exploitation of some important macrophyte species like Trapa natans, which

is an important food constituent for many migratory birds, should be regulated within the
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wetland periphery. Phragmites australis and Typha angustata form the most suitable
site for Mallard and White eyed Pochard and Coots which in last few years has shown
a decline in the wetlands shall be actively promoted, particularly in the shallow waters
and floating gardens. Periodic surveys and documentation of flora and fauna, especially

threatened species, and their scientific management need to be undertaken.
viii) Control of Overgrazing:

Overgrazing in the fringes and inside the wetlands like Hokersar, Hygam and
Shallabugh has certain ecological effects, i.e. reduction of the mulch cover of the sail,
and depletion of different macrophytes which provide food material to different bird
species. Thus, a strong enforcement mechanism need to be put in place to check on
overgrazing of cattle within the wetland periphery. The administrative setup shall be
made more effective and stringent arrangement and guards shall be put on watch on all

the entry points of wetland so as to stop the infiltration of the cattle.

ix) Public Awareness:

It is necessary to create awareness regarding importance and potential of
wetlands and about detrimental activities which could lead to the degradation of
wetlands. The local people will be educated through various media like booklets, audio-
video documentaries, lectures, slide show, campaigning, banners, newspaper ads,
exhibitions, posters, postal stamps, stickers, etc. It will involve all relevant sectors of
society and scientific disciplines, capacity building, involvement of academicians and
researchers. The local populations around the wetlands will be made aware of
importance of wetlands and regarding various resources connected to their livelihood,

as they will be directly affected by any deterioration and degradation.
X} Coordination and Consultation:

Department of Wildlife Protection will facilitate and promote converge of all the
welfare schemes under implementation by the Government Departments, in the fringes

of these wetlands in order to improve the socio-economic condition of the local
population such as:

+ Introduction of self-employment schemes/self-help groups for the women of

adjoining villages of these wetlands to improve the local economy,



* Formation of Nature Clubs in all schools around the lake and arranging free bird
watching trips to school and college students.

¢ Community participation in protection of the birds will be initiated with cooperation
of local N.G, O’s,

* Under Swatch Bharat Scheme, Community and individual toilets will be
constructed all around these wetlands in the identified villages to improve the
sanitation and hygiene.

e Rural and Urban Local bodies will be taken on beard to conduct solid and liquid
waste collection and removal exercises on regular and sustained basis and to
install and manage adequate number of Dust bins in the locality of these
Wetlands.

« In order to check illegal poaching of birds and encroachment attempts,
enforcement drives on sustained and regular basis shall be conducted in the
vulnerable areas with active coordination and assistance from Forest Protection
Force, Forest Department, Police, Revenue Authorities and local committee
members.

¢ For conducting water quality assessment and chemical analysis of various
parameters, Pollution Control committee of J&K will be roped in to put in place a
mechanism to conduct water quality assessment in the wetlands of Kashmir
presently under the control of wildlife Department.

e Department of Irrigation and Flood Control Kashmir is the main stake holder in
management and rejuvenation of all these wetlands. Implementation and
Monitoring of flood mitigation schemes carried out by this Department shall be
strictly followed and consultative meets shall be held in order to draw a balance
between biodiversity conservation and flood mitigation measures. Flood spill over
channels feeding Hokersar and Hygam Wetlands will have to be managed and

maintained strictly in accordance health requirements of these wetlands.

Woetland wise Action Plan to address Major Challenges:

That the report submitted to the Hon'ble NGT by the J&K Pollution Control Committee
on 19-01-2021 has highlighted major management challenges faced by Wetland

/c}nsewatinn Reserves under the control of Wildlife Department in Kashmir as Silting,
Flood, Weed infestation and Encroachment.
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1. Silting and Floods:

Hygam, Hokersar, Mirgund and Shallabugh wetlands are getting silted up by recurring
flooding. As a result of heavy deposits of silt, many important species of plants and
animals are under threat to lose their habitats, however, a few new species are
appearing and spreading fast. The destruction caused by flood waters and sediment
deposition will be detrimental to many species of water-birds inhabiting these wetlands
if corrective measures are not taken in hand. Adequate flood control measures are

therefore, essential to ensure the survival of these productive ecosystems.

That, in order to address this issues IMAP envisages to increase the water
holding capacity of all these Wetland Conservation Reserves under the control of
Wildlife Protection Department in Kashmir by at least 50% during the plan period by way
of:

«  Removal of 416500 willow trees and other plantations from and within wetlands

raised on 833 Ha of land followed by desilting of these plantation zones.
« Selective dredging of 895 Ha of Silted areas.

+ Opening and deepening of existing natural water channels and courses by
desilting of 353300 Cum of Silt,

- Construction of 5 No of water regulatory gates to manage high loads of sediments
during floods and to regulate optimum water level in each wetland during the rest
of the periods.

« Construction & Maintenance of settling Basins over an area of 22 Ha.

2. Encroachment:
Wetland wise detail is as under:
Hygam Wetland:

e On 28.102021 eviction drive was conducted by the Department of wildlife
Protection J&K jointly in collaboration with Baramullah District Administration,
Police and Forest Protection Force demolished intersectional embankments
raised to facilitate illegal paddy cultivation on 42.5 Ha of land of this wetland.
These drives however shall continue to be held till complete eviction of the
wetland area.

(m’ « Eviction notices under relevant laws are also being served upon each encroacher
to opt for voluntarily eviction within the stipulated time frame work failing which
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eviction proceedings shall be initiated and action under rules shall be taken for

complete eviction,

+ Along with District administration, Police, Forest Protection Force and local
community groups working towards a joint strategy for complete eviction,
removal and demolition of 56 house holders and 96 otherwise action under rules
shall be initiated.

« Demarcated boundaries will be permanently consclidated by way of fixing of 100
No of Boundary pillars at digitally delineated points, encroachment vulnerable
areas will be closed by way of Chain link fencing 6.68 Km, Barbed Wire Fencing
2.28 Km and Bio fencing by way of planting of 95000 willow and other plants
along the peripheries.

= Demolition of 3 Km of temporary cross-sectional embankments inside the

wetland to evict seasonal illegal paddy cultivators.

«  “Wise use” of wetlands however, as defined under the Ramsar Convention that
“the maintenance of ecological character of wetlands shall be achieved through
the implementation of ecosystem approaches, within the context of sustainable
development” shall strictly be ensured.

That, Copies of the statements showing the ownership of lands in the wetlands

as authenticated by Revenue Department are enclosed as :Annexures- 10 to 15

Hokersar Wetland:

«  Demarcation of part of Hokersar falling in District Budgam indicates that out of
23233 K3 M (1161.665 Ha) of land 1338 K 14 M (67 Ha) of land is proprietary in
nature with residential status on 135 K 5 M, under crop 1010 K and vacant 195
K 9 M. Besides 1724 K and 5 M is registered under Section 5 of Revenue Act
with Crop on 655 K 7 M and vacant 1068 K 18 M.

* Demarcation of part of Hokersar falling in District Srinagar indicates that out of
3906 K 1 M (195.3 Ha) of land 33 K 17 M of land is proprietary in nature besides
69 K 4 M is registered under section 5 of the Revenue Act.

Demarcated boundaries will be permanently consolidated by way of fixing of 100
No of Boundary pillars at digitally delineated points, encroachment vulnerable
areas will be closed by way of Chain link fencing 7.92 Km, Barbed Wire Fencing
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2.68 Km and Bio fencing by way of planting of 286700 willow and other plants
along the peripheries.

+  Demolition of temporary cross-sectional embankments inside the wetland to evict

seasonal paddy cultivators.

* The rightful owners of the land in the wetland will be given access to wise use of
wetland resources only without exercising any change in the land-use of the
wetland.

Mirgund Wetland:

* Demarcation of part of Mirgund falling in Check Kawosa Jagir District Budgam
indicates that out of 6906 K 3 M (345.6 Ha} of land no land is proprietary in nature.
However,96 K 19 M (5.7Ha) is registered under Section 5 of Revenue Act.

» Demarcated boundaries will be permanently consolidated by way of fixing of 50
No of Boundary pillars at digitally delineated points, encroachment vulnerable
areas will be closed by way of Barbed Wire Fencing 2.36 Km and Bio fencing by
way of planting of 3000 willow and other plants along the peripheries.

+ Demolition of 2.9 Km temporary cross-sectional embankments inside the
wetland to evict seasonal illegal paddy cultivators.

« The rightful owners under section 5 in the wetland will be given access to wise -
use of wetland resources only without exercising any change in the land-use of
the wetland.

Chattlum Wetland:
* Demarcation of Chatlum Wetland indicates that out of 852 K 17 M {42.7 Ha) of

land, 79 K 04 M (3.96 Ha) is encroached in the form of plantation and seasonal
agricultural use.

* Demarcated boundaries will be permanently consolidated by way of fixing of 50
No of Boundary pillars at digitally delineated points, encroachment vulnerable
areas will be closed by way of chain link fencing 1 Km Barbed Wire Fencing 1
Km, Bio fencing by way of planting of 3000 willow and other plants along the

peripheries. Besides construction of embankment involving 4000 Cum along the

(i

peripheries.
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Eviction notices under relevant laws are being served upon each encroacher to
opt for voluntarily eviction within the stipulated time frame work failing which
eviction proceedings shall be initiated and action under rules shall be taken for

complete eviction of the encroachment.

Fashkoori Wetland:

Demarcation of Fashkoori Wetland indicates that out of 341K 14 M (17.06 Ha) of
land, 96 K 17 M {4.85 Ha) is encroached in the form of plantation and seasonal

agricultural use.

Demarcated boundaries will be permanently consolidated by way of fixing of 40
No of Boundary pillars at digitally delineated points, encroachment vulnerable
areas will be closed by way of chain link fencing 1 Km, Bio fencing by way of
planting of 15000 willow and other plants along the peripheries. Besides

construction of embankment involving 4000 Cum along the peripheries.

Eviction notices under relevant laws are being served upon each encroacher to
opt for voluntarily eviction within the stipulated time frame work failing which
eviction proceedings shall be initiated and action under rules shall be taken for

complete eviction of the encroachment.

Regarding Shallabugh, Manibugh and Krentchoo there are no recorded
encroachments,

Sewage Discharges and Solid Waste Disposal.

That working towards integrating Rural-Urban Sanitation & Waste Management

Schemes and role of the concerned Government Departments has been envisaged in

the action plan for healthy Wetlands and their surrounds. In this regard following

measures are envisaged:

-

The Directorates of Urban Local Bodies and Rural Sanitation J&K Government
have agreed to work on joint strategy to collect and scientifically dispose the solid
waste collection and management system in all the villages falling in zone of

influence of each wetland conservation Reserve in Kashmir.

J&K Urban Local Bodies, will promote application of concept of civic bodies at

grass root level in these areas for creating people’s participation in improving and

@



achieving the objectives of sanitation, Solid Waste management and other civic
amenities/ services by way of exploration and utilization of available resources at
local level.

¢ A sustained well-run mechanism of performance and functions shall be arrived
at for implementing the operational schemes like Public Health, Sanitation and
Solid Waste Management falling in the zone of influence of each wetland
wherever applicable.

« The Rural Sanitation Department under Swachh Bharat (Gramin} will focus on
improving the levels of cleanliness in the area falling under the zone of influence
of each Wetland Conservation Reserve through Solid and Liquid waste
management activities and making Gram Panchayats Open Defecation Free
(ODF), clean and sanitized components like Individual House Hold Latrines and
Community sanitary complexes shall be promoted in each village under the zone
of influence of all the eight wetlands.

+« The local municipalities have agreed to collect and dispose scientifically the
collected solid waste on regular and sustained basis.

Wetland wise detail is as under:

Hokersar Wetland:

»  Through community based sclid waste management system 400 cleanliness
drives shall be conducted during the plan period in the Wetland and in the fringe

villages.

» Under the component, control of diffused pollution through wetland technology 7
Aurtificial Wetlands shall be constructed near the source points to act as biofilters
and address the issues of sewage discharge and leaching of nutrients into the
wetland.

< 100 number of specially designed Dust bins shall be installed at identified places
in the villages as well as in the Wetland and connected to the urban sanitation

for scientific disposal.

+  Water guality monitoring shall be carried out on regular intervals to assess the

trend of important parameters and keep check on Health of Wetland Ecosystem.
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Hygam Wetland:

Through community based solid waste management system 400 cleanliness
drives shall be conducted during the plan period in the Wetland and in the fringe
villages.

Under the component, control of diffused pollution through wetland technology

no major threat of leaching of nutrients into the wetland is recorded.

50 number of specially designed Dust bins shall be installed at identified places
in the villages as well as in the Wetland and connected to the urban/rural

sanitation for scientific disposal.

Water quality monitoring shall be carried out on regular intervals to assess the

trend of important parameters and keep check on Health of Wetland Ecosystem.

Shallabugh Wetland

Through community based solid waste management system 400 cleanliness
drives shall be conducted during the plan period in the Wetland and in the fringe

villages.

Under the component, conirol of diffused pollution through wetland technology

no major threat of leaching of nutrients into the wetland is recorded.

60 number of specially designed Dust bins shall be installed at identified places
in the villages as well as in the Wetland and connected to the urban sanitation

for scientific disposal.

Water quality monitoring shall be carried out on regular intervals to assess the

trend of important parameters and keep check on Health of Wetland Ecosystem.

Mirgund Wetland

Through community based solid waste management system 100 cleanliness
drives shall be conducted during the plan period in the Wetland and in the fringe

villages.

Under the component, control of diffused pollution through wetland technology

no major threat of leaching of nutrients into the wetland is recorded.



30 number of specially designed Dust bins shall be installed at identified places
in the villages as well as in the Wetland and connected to the urban sanitation

for scientific disposal.

Water quality monitoring shall be carried out on regular intervals to assess the

trend of important parameters and keep check on Health of Wetland Ecosystem.

Chattlum Wetland

Through community based solid waste management system 100 cleanliness
drives shall be conducted during the plan period in the Wetland and in the fringe
villages.

Under the component, control of diffused pollution through wetland technology 3
Artificial Wetlands shall be constructed near the source points to act as biofilters
and address the issues of sewage discharge and leaching of nutrients into the
wetland.

30 number of specially designed Dust bins shall be installed at identified places
in the villages as well as in the Wetland and connected to the urban sanitation
for scientific disposal.

Water quality monitoring shall be carried out on regular intervals to assess the

trend of important parameters and keep check on Health of Wetland Ecosystem.

Fashkoori Wetland

Through community based solid waste management system 100 cleanliness
drives shall be conducted during the plan period in the Wetland and in the fringe

villages.

Under the component, control of diffused pollution through wetland technology 3
Artificial Wetlands shall be constructed near the source points to act as biofilters
and address the issues of sewage discharge and leaching of nutrients into the

wetland.

30 number of specially designed Dust bins shall be installed at identified places
in the villages as well as in the Wetland and connected to the urban sanitation

for scientific disposal.

&



Water quality monitoring shall be carried out on regular intervals to assess the

trend of important parameters and keep check on Health of Wetland Ecosystem.

Manibugh Wetland

Through community based solid waste management system 100 cleanliness
drives shall be conducted during the plan period in the Wetland and in the fringe

villages.

Under the component, control of diffused pollution through wetland technology

no major threat of leaching of nutrients into the wetland is recorded.

30 number of specially designed Dust bins shall be installed at identified places
in the villages as well as in the Wetland and connected to the urban sanitation

for scientific disposal.

Water quality monitoring shall be carried out on regular intervals to assess the

trend of important parameters and keep check on Health of Wetland Ecosystem.

Krentchoo Wetland

Through community based solid waste management system 100 cleanliness
drives shall be conducted during the plan period in the Wetland and in the fringe

villages.

Under the component, control of diffused pollution through wetland technology

no major threat of leaching of nutrients into the wetland is recorded.

30 number of specially designed Dust bins shall be installed at identified places
in the villages as well as in the Wetland and connected to the urban sanitation

for scientific disposal.

Water quality monitoring shall be carried out on regular intervals to assess the

trend of important parameters and keep check on Health of Wetland Ecosystem.

3. Water quality analysis

Water Quality Assessment:

J&K Pollution Control Committee is regularly carrying out Water Quality analysis

on/various parameters in the Wetland Conservation Reserves. The committee has
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conducted Physico-chemical analysis and the bacterioclogical assessment in terms of

fecal coliform conducted in these wetlands indicate the following results:

A) Physico-Chemical Characteristics of Wetlands under WLPD Kashmir

MName of the

Hokersar Budgam

| Wetland Primary water
quality criteria
Location Near Towards | Inlet point for outdoor
out let Central Doodh Bathing
Sozaith Ganga (Organized)
(class B)
Date of Sampling 06-08-2021
|
1 |AirTemp.*C 26.0 27.0 27.0 '
2 | Water Temp. *C 23.9 22.5 23.5 -
3 |pH 8.02 - 8.02 8.04 8.5-85
4 | Conductivity ysfcm 374.0 306.0 368.0 -
5 | T.DE 191.0 153.0 183.0 -
6 |D.O 4.7 5.0 5.1 >5mg/|
7 |C.OD 20.70 27.70 37.60 -
8 |B.OD 2.50 23 3.20 < 3mg/l
9 | Phosphate 0.057 0.058 0.102 - 8l
10 | Ammeoniacal 1.000 1.310 0.819 -
Mitrogen
11 | Sulphate 16.86 15.75 18.93 =
12 | Hardness 152.0 132.0 146 0 =
13 | Calcium 28.85 45.69 30.46 -
14 | Magnesium 19.44 4.37 17 01 - N
15 | Total Alkalinity 90.0 138.0 166.0 -
16 | Chloride 34:0 24.0 30.0 =
17 | Turbidity NTU 15.0 18.0 9.0 -
Name of the Hygam Baramulla
. Wetland Primary water
i _ quality criteria
Location Towards Near Ningli Near for outdoor
Central | Nallah Balkol Bathing
. {Inlet) (Inlet) (Organized)
(class B)
Date of Sampling 06-08-2021
1 [AirTemp."C 26.5 26.5 26.5
2 | Water Temp. *C 25.0 23.0 246 ~
3 | pH 7.93 7 90 8 02 6.5-8.5
4 | Conductivity psfem | 318.0 236.0 401.0 -
| 5 |[TDS 159.0 118 0 2040 | -




6 |[DO 5.1 5.3 4.9 =5mg/l
7 |C.OD 25.70 21.70 45.54 —
8 |B.O.D 250 | 1.9 4.0 < 3mgl/l
9 | Phosphate 0.080 0.101 0.056 = |
10 | Ammonical 0.746 1.070 1.330 - L
Nitrogen . .
11 | Sulphate 21.66 16.36 s -
12 | Hardness 150.0 106.0 | 198.0 - |
13 | Calcium 27.25 3206 | 553 =
14 | Magnesium 19.44 631 | 14,58 =
15 | Total Alkalinity 166.0 114.0 192.0 - N
16 | Chloride 24.0 28.0 320 -
17 | Turbidity NTU 10.0 70 . 140 -
Name of the Wetland Shallabugh Gandarbal
) Primary water
Location Near Sign | Nallah Amir Khan | quality criteria
Board {Inlet) for outdoor
Bathing
Date of Sampling 06-08-2021 (Organized) |
B (class B) |
1 | Air Temp. *C 26.3 26.3 -
2 | Water Temp. *C 23.2 22.3 -
3 |pH 7.44 7.73 65-8.5
4 | Conductivity ys/cm 374.0 3060 -
a | T.D8 197.0 155.0 -
6 DO 4.7 3.8 >5mg/l
7 |COD 29.70 63.67 -
8 |B.O.D 3.9 5.5 < 3mg/l
. 9 | Phosphate 0.168 0.079 -
10 | Ammonical Nitrogen 1.610 1.080 -
' 11 | Sulphate 3742 32.72 —
12 | Hardness 140.0 146.0 =
13 | Calcium 49.69 41.68 -
14 | Magnesium 3.88 10.2 -
15 | Total Alkalinity 164.0 132.0 -
16 | Chloride 20.0 18.0 -
17 | Turbidity NTU 4.0 3.0 -
Name of the Mirgund Baramulla
Wetland Primary
water quality
Location Near Location 1 Arampora | criteria for
Sothu | (Qabliapuran) outdoor
Bathing
Date of Sampling 06-08-2021 {Organized)
(class B)




1 | Air Temp. "C 25.8 258 25.8
2 | Water Temp. *C 21.0 24.6 24.0 =
3 | pH 8 31 8 07 8.20 6.5-8.5 |
4 | Conductivity us/cm 457.0 456 0 337.0 - N
5 | T.D.S 230.0 232.0 170.0 —
6 | DO 4.3 4.0 5.4 >5mgfl |
F TG0 E 47.52 53.46 43.50 -
8 |B.O.D 4.5 6.0 3.9 < 3mg/|
9 | Phosphate 0.054 0.056 0.054 -
10 | Ammonical Nitrogen | 1.370 1.290 1.31 =
11 | Sulphate 11.36 14,69 18 020 ~
12 | Hardness 184.0 204.0 164.00 =
13 | Calcium 61.72 ~ 56.11 54.50 -
14 | Magnesium 7.29 15.55 9.72 -
15 | Total Alkalinity 232.0 240.0 176 -
16 | Chloride 36.0 240 30.0 -
17 | Turbidity NTU 15.0 12.0 ~10.0 -
Name of the Chattalum Pulwama
Wetland Primary
water quality
Location Near Towards Near Inlet criteria for
Road Central outdoor
B Side Bathing
N (Organized)
Date of Sampling 05-08-2021 (class B)
1 [Air Temp. *C 307 30.7
2 | Water Temp. *C 30.5 30.1 Fr5 =]
3 | pH 8.89 8.21 7.27 65-85 |
4 | Conductivity ys/cm 1208.0 1142.0 558.0 =
§ | 1.08 583.0 581.0 285.0 -
6 |D.O 5.4 5.9 5.1 >5mg/|
7 |C.0.D 61,10 42.30 23.50 -
8 |B.OD 480 3.90 2.0 < 3mg/l
9 | Phosphate 0,089 0.081 0.096 -
10 | Ammonical Nitrogen 0.725 0.455 0.261 -
11 | Sulphate 10.45 1333 | 1136 -
12 | Hardness 378.0 380.0 2240 -
13 | Calcium 65.73 67.33 40.08 -
14 | Magnesium 52,0 51.51 30.13 -
15 | Total Alkalinity 5000 | 4940 262 0 -
16| Chloride 40.0 44.0 ~28.0 -
/Iﬁ;/ Turbidity NTU 8.0 20.0 6.0 =




Name of the Wetland . Freshkoori Pulwama
Primary water quality
criteria for outdoor
Location Towards Central Bathing (Organized)
(class B)
Date of Sampling 05-08-2021
1 | Air Temp. *C ) 29.6 .
2 | Water Temp. *C 291 -
3 | pH 8.27 6.5-8.5
4 | Conductivity ps/em 715.0 =
5 |TD.S 346,0 -
6 | D.O 21 =5mg/l
7 |COD 124.50 -
8 |B.OD 22.0 < 3mg/l
9 | Phosphate 0,979 -
i 10 | Ammaonical Nitrogen 1.686 -
| 11 | Sulphate 85.29 s -
12 | Hardness 238.0 -
13 | Caleium 43.28 =
14 | Magnesium 31.59 =
15 | Total Alkalinity 264.0 - 1|
16 | Chloride 40.0 -
| 17 | Turbidity NTU 24.0 -
Name of the Wetland Kranchoo Pulwama Primary water
gquality criteria
Location : Inlet | Opp MEI Institute for outdoor
Bathing
Date of Sampling 05-08-2021 (Organized)
_— o (class B)
1 | Air Temp. *C 26 4 26.1
2 | Water Temp. *C 24.3 25.0 - ]
3_|pH B 7.54 7.12 6.5-85
4 | Conductivity ps/cm 490.0 524.0 -
5 | TD.S 249.0 254.0 -
g |00 4.0 3.5 =5mg/l
7 |C.OD - 23.50 39.90 -
8 B.OD 2.5 3.5 < 3mg/l
9 | Phosphate 0.147 0.113 -
10 | Ammenical Nitrogen 0.208 0.375 =
11 | Sulphate 10.15 1590 =
12 | Hardness 218.0 226.0 -
13 | Calcium — 48.09 521 -
14 | Magnesium 23.81 23.32 -]
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15 | Total Alkalinity 232.0 262.0 =
16 | Chloride 12.0 20.0 -
17 | Turbidity NTU 8.0 6.0 -
Name of the Wetland Manibugh Pulwama
Primary water
Location Near Degree College quality criteria for
Pampore | outdoor Bathing
B (Organized) (class
Date of Sampling 05-08-2021 B)
1 | Air Temp. *C 32.2
2 | Water Temp. *C 292 _ -
3 | pH 8.90 65-85
4 | Conductivity ysfcm 1038.0 -
5 | T.D.S 501.0 —
6 |D.O 2.3 >5mg/|
7 [C.OD _. 51.70 -
8 |[B.OD 4.70 < 3mg/l
9 | Phosphate ; 0.058 -
10 | Ammonical Nitrogen 0.548 -
11 | Sulphate 13.33 =
12 | Hardness J 392.0 - ]
13 | Calcium 68.93 - .
14 | Magnesium 53.46 -
15 | Total Alkalinity = .500.0 . em e
16 | Chloride 440 -
17 | Turbidity NTU 14.0 ; -

—All values are in mg/l except pH. Conductivity, Turbidity and Temperature.

B) Bacteriological characteristic assessment for Fecal Coliform of Wetlands
under WLPD Kashmir

Microbiological status of samples collected from wetlands under WLPD in Kashmir as
on 25-10-2021

Parameter Hokersar Mirgund Hygam
Inlet | Near | Near | Exit | Nupur | Aram | Ningli | Center  Balla |
tiffin | Watch kai pur | (entry) - kul
‘ tower | tower khan
Fecal Col/100 | 69 ‘ 20 15 | 32 35 12 22 20 45
(coliform  |mi | ; ‘




Parameter

Fecal

Budget:

coliform

Mani Chattlum Kranchoo | Fashkoori | Shalla

bugh | Near on Near | exit | NearITL | bugh

Idgah | roadside | MFI Near

School watch

tower

Cal/100 55 60 110 50 25 25
mi

An overall budget of Rs 46.70 crores is proposed for implementation of the

Integrated Management Action Plan for all the Wetland Conservation Reserves of

Kashmir Region under the control over a period of 5 years (2022-27) Water

Management, which is critical to the wetland rejuvenation has been allotted Rs 18,93

Crore of the overall investment, followed by Rs 13.15 Crore for Biodiversity

Conservation and Rs 7.49 Crore have been apportioned for the Education Awareness

and Eco-Tourism, besides, Rs 0.80 Crores for the Sustainable Resource Development

and Livelihood Development and Rs 6.33 Crore for Institutional Development.

Component wise allocation is as follows:

Component Amtin CR
Land and
Water Management .
Survey and Demarcation 11.10
Water Managemenl 7.83
| Biodiversity Conservation 13.15
Education Awareness and Ecolourism 7.49
Sustainable Resource Development and Livelihood Development 0.80
Institutional Development - 6.33
Total 46,70

&
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Year wise (2022-2027) and Wetland wise breakup is as under;

[ Component | Hokera | Hygam | Shallabugh | Mirgund | Chattlum Fashknnri'i Krentchoo | Manibugh | Amount
' 1354 Ha | 719 Ha | 1691 Ha 406 Ha | 43 Ha 15.25 | 6.40 5.30 in Lakh
1*'Year |92.22 |173.17 | 12355 38.60 |47.99 |38.00 14,37 13.35 | 541.25
2 Year | 270.83 | 231.36 | 399.24 50.56 |91.03 |31.59 33.37 9.10 | 1117.08
39 Year |351.05]|211.57 | 403.39 49 17 86.64 38.34 23.79 23.60 1187.55
4™ Year |440.20 1502518293 |33.87 |32.57 |13.21 575 7.70 866.48
5 Year 459 22 | 179.74 | 171.86 30.98 19.27 11.67 43.25 40.57 Q55 56
Totalin | 1613 | 946 1280 203 277 135 121 94 ' 4669.00
Lakh | o |
Total in 16.13 | 9.46 12.80 2.03 277 1.35 1.21 0.94 46.70
Crores L
Component wise and Wetland wise breakup (2022-2027) is as under:

; un okersar | am al U, irgumn Chattlum Freshk I ch ibugh
Component | CE™ 00w laem v | sem s asane | sae | iaare
Land and Water Management |
Survey and 11.10 | 3.79 3.035 (266 |0.302 |0.62 |0.56 0 1 0.136
Demarcation
Water 7.83 1.11 1.33 4.44 0.26 0.265 | 0.295 0.065 | 0.065

Management | [
Biodiversity 13.15 (4.7 2.766 | 3.971 |0.74 0465 |0.215 0.179 | 0.114
Conservation |
Education 7.49 418 0.71 0.755 | 0.368 | 0.61 0.08 0.432 | 0.352
Awareness and
Eco-Tourism L
Sustainable 0.80 0.3 0.4 .05 0.03 0.02 0 0 0
Resaurce
Development
and Livelihood ‘

| Development
Institutional 6.23 2.05 1.213 | 0925 | 0.33 0.788 | 0.21 0.539 | 0.275
Development - | _
Total 46.70 16.13 |9.454 |12.801|2.03 |2.768 |1.36 1.215 |0.942
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Integrated Management Action Plan 2022-27
Abstract Physical and Financial Details

S.No | Component Item Physical Amount in IRemarks
Crore
1.1 Survey & Boundary 540 B. Ps 0.38
Demarcation | Demarcation
1.2 ----dQ---- Fencing Chain-link 20 Km 8.18
1.3 e [ o Barbed wire 13 km 0.89
Fencing
1.4 e (s T Bio Fencing 545200 0.70
plants
1.5 [0 Embankment along | 34320 Cum | 0.96
peripheries
1.2 Water Removal of 833 ha 0.04 Expected sale
Management | willow/other 416500 (Miscellanecus) |Proceeds to be
(Enhancing plantations (from plants deposited as
water holding | and within Revenue in the
capacity) Wetlands) Govt. exchequer
b ----dg--- Selective dredging 895 ha 0.05 Expected sale
of silted areas (Miscellaneous) |Proceeds to be
deposited as
Revenue in the
Govt. exchequer
c --—-dg--- Dredging of 833 ha 0.04 === O----
willow/other (Miscellaneous)
plantation cleared
areas
d -——-do--- Opening of 353000 0.17 S a (o L
channels and Cum
Waterways
& -—--gd0--- Water Regulatory 5 No 0.30
Gates
f Water Construction and 22 Ha 4.40
Management | Maintenance of
(Enhancing settling basins
water holding
o c*/a,paclty)

C>{
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s) ----do--- Diversion of Flood 3 Km 0.30
Channel
h -——do--- Demolition of 6 Km 0.29
temporary cross
sectional
embankments to
evict
encroachments
1.3 Water Community based 850 Drives | 0.86
a Management solid waste in Wetlands
(Water quality | Management 850 Drives
Improvement) | System in Villages
# -—-go--- Dust Bins 360 0.18
f Water Construction and 22 Ha 4.40
Management Maintenance of
(Enhancing settling basins
water holding
capacity)
g ——==g--- Diversion of Flood 3 Km 0.30
Channel
h ——go--- Demolition of 6 Km 0.29
temporary cross
sectional
embankments to
evict
encroachments
1.3 Water Community based 850 Drives 0.86 Community
a Management solid waste in Wetlands based
(Water quality Management 850 Drives Cleanliness
Improvement) | System in Villages Drives
b -—-do--- Dust Bins 360 0.18
c Water Control of diffused 11 Ha 1.13 To act as
Management pollution through (13 No’s) biofilters
(Water quality | wetland technology
Improvement) | (Artificial Wetlands)
2 Biodiversity Wetland/Biodiversity | 6 Studies 0.61
2.1 Conservation | Conservation
/ Studies




K

2.2 === Q=== Habitat Restoration | 557 Ha 10.71
and Management of
Aguatic Vegetation
2.3 ~-gg-— Control of Poaching | LS 0.91 Establishing/
Strengthening
camps &
[Formation of Bird
protection
committees
2.4 ~-—0--- Research/Surveys LS 0.83 Trainings, Work
& shops,
Capacity Building Seminars, Visits
& Tours

3 Education Development of 20 No 3.62 Board Walks,

3.1 Awareness Recreational Watch Nature Trails,
and Eco- Facilities Towers Guided Boat
Tourism rides,

Watch Towers

32 | =—rdbe— Development of 1 No 2.63 Nature

Visitors Educational Interpretation

facility Centre Centre at

(MDdEIE & D1glta[ Hokersar

Signages)

3.3 —-gdo-— Publicity & LS 1.25 Rallies,

Awareness FPadyatras,
INature Camps,
Wetland and
other days,
[Documentary and
newsletter and
publications.

4 Sustainable Economic utilization | LS 0.80 To Give a start to
Resource of wetland biomass pilot projects in
Development | & Establishment of each wetland
and biomass based
Livelihood micro enterprises

for fringe
communities.
5 s [ SRR Infrastructure 12 No 2.40 Staff Quarters &
5.1 Development Antipoaching
. Reporting
/ Centers




1 5.2

=gy Equipment LS 3.01 Pontoons,
augmentation Spotting scopes,
Motorized &
wooden boats
Etc.
5.3 L Monitoring & LS 0.93 Vehicles, Bikes,
Evaluation Third party
evaluation

Nodal Agency:

That, Wildlife Warden Wetlands Division Kashmir, Department of Wildlife
Protection, Government of J&K will be the nodal officer to implement the integrated

management action plan in all the eight notified Wetland Conservation Reserves in

Kashmir Region in five years starting from the year 2022. Funds received through

various sources like CAMPA, National Plan for Conservation of Aquatic Eco-systems
(NPCA) under CSS and State Budget Capex Plan shall be integrated and matched in a
way to ensure that implementation of all the targeted and envisaged components and

activities under IMAP are covered and executed in the stipulated time frame work.




Wular Conservation and Management Aulhority (WUCMA),

Action laken and proposed action with regard to identified managemental challenges:

SN0,

MANAGENENTAL
CHALLENGE

ACTION TAKEN

ACTION PROPOSED

SILTATION

Dufing the peried 207217 an area of 1 sq.m area was
restored by dredgng 9.89 lac oum of st Under Wular
Action plan (2020-22) an area of 0.25 s, 4m stands restored
by removing 545 Lakh cum of sk with funds under
Revaldatsd 13" FGA, Further an area OF .10 sq.km of Wlar
Leke is being restored by draciging out 63,93 lac cum ofsif
from the lake. 57% of the target stand achieved and the work
Wil 2 completed wel ahead of fime.

By e of current yeer, a cumulative area of 4,35 sg.4m of
criically sited up area of leke will be restored.

In acdifion to this Catchment Censervafion Works are
Urdetaken to recuce sitiation infang rur, Under CAT plan an
area of 465 ha have been aforested duding last 2 yeers, Ir
acdlion 1 this 900 Crate Wre Check dams, 775 Siream
Bank Crates and 1000cum of DRSH ware also installed for
soil and maisture conservafion,

Wular Action Plan s under
implernertatian for
Increasing the viater holding
capacty of Lake-targeted for
compéeton in 202122 at a
cost of Rs. 200 Crore.De-
sitation is deing dane in
Wular Lake fo restore
criically sitted uo areas, The
Appriec waorks under Wular
Action Plan are in progress,

| WILLOW

INFESTATION

Wil removal is ane of the maar challenges of Wular eco-
restaraion project, Currently under Willow Action Plan
98162 o of Wilow fraes stand auctiored for removal long
with grubbing of the stumps.

Willew removal wall be
continued ir phased manngr,
Dunng carent year around |
26000 wilew trees wil oe
alictiong: for remaval.




OTHER ISSUES

;

ENCROACHMENTS | Wular Lake i “Uly demarcaled with geo-agoed bouncary

pillars owing to which all encroachers/encroachments stand
identifed. A joint affort to “etrieve all encroachments from
Wular Late is uncartaken wherein Revenue, Forest &
INUCKA warks in fandem for sama. In this regard a fallow up
meeting was held on 16-08-2021 wnerein the cument status
was reviewed and focused stratagy was clscussed to refrieve
the balance encroachments in imebound manner (Minutes of
megting snclosad). An area of 642 Kanals 01 Maras [arounc
0.3 56.mwas taken on recond as encroachment within Wilar
Lakie of iwhich an area of 261 Kanals 10 Marlas have been
relrieved leaving a balance of 330 Kanals 11 Madas (0.3
sikm| o o8 rettieved, A Sotal of (.001% of Wular Lake is
Under encreacamert

Nithin the jurisdiction cf Baramulla District, an area of 424
Kanals 11 Martas is a colony within the demascated boundary
of Wolar Lake. Toe said colony is government setled
accommodated calony and all amenities hava baen exfended
o trem.

Balance encroachman wil
08 refrieved from Wular
Lake in time baund manner
nJoint collaoe-aton
oebweer Revenue, WUCMA
§ Forest Department,
Substantial prograss will be
atnieved by the snd of
current year, The minules of
megting for the joint strategy
formulated is anclosec
nerit,

{

SOLID WASTE
MANAGEMENT

With ragard fo Solid Waste Dumping af Zalwan {3andipora)
s already submied o Honble Netional Creen Tribunal in
O No, 3611 2019 the site siands closedd and 2 reporied by
Municioal Committee Bardipora wide teir lefter no.
MCEpriEsti2011001-05 Datec: 04-G3-202C the dumping is
prasenty done at Bardipora Bund Side site consisting of 35
Kanals of land provided by District administation Bandivora
which 3 1850 ft away from perohery of Wular Lake, As
asserted oy the muripal commitee in fha same leter
referrec above, the municipal sommtes in consultation with

.'r 'x\\
|II }'\]r '.II
o




cistrict admnisiration have ican'ified 20 kanals of and &
Wader Kuran Bardigora for dispesal of muricioal sciid wesle
With regard fo Solid Waste Dumping stz at Tarzoo [Sopare],
th st was located it the lake and in OA. 982020 before
Honkle NGT the autority has alraady submitted its reply.
Alsa, in sim:ar matter WP 1G] PIL No. OBI202 before Hon'kle
High Court of J&K the Hon'ble High Court taking nte of
affidaut filed by Wular Conservation & Management
Autherity, which followed by site visit of Hovble Chief Justice
of Hign Court, ordered closure of the site,

Inlight of above t s submited thatw.r. Sofid Waste Dumping
both the sites at Tarzoo, Sopore & Zalwan, Bandipora
stand closed.
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ALL WATER QUALITY PARAMETERS OF WULAR LAKE* ARE WITHIN PERMISSIBLE
LIMITS FOR DESIGNATED BEST USE CATEGORY 5C” ** AS PER WATER QUALITY
STANDARDS (IS 2296:1292) AS RECCOMMENDED BY CPCB,

" TESTING FOR WATER PARARETERS IS DONE ON MONTHLY BASIS AT & LOCATIONS IWTHIN THE LAKE IN COLLOBRATION WITH
JCPOLLUTION: CONTROL COMMITTEE.

" CATEGORY G . DRINKING WATER SOLRCE AFTER CONVENTICHAL TREATWENT & DISINFECTION,




C. Lakes and Waterways Development Authority (LAWDA)

Action taken and proposed action with regard to identified managemental
challenges:

a. Sewerage Plan in the peripheral areas of Dal Nigeen:

The peripheral areas of Dal-Nigeen Ecosystem is catered to by five Sewage Treatment

Plants, which are tabulated hereunder:
Salient Features of 4.5 MLD STP Laam Nishat

S.No Particular Remarks
] Scheme Conservation of Dal &Nigeen Lake under NLCP
2 Project Sewage freatment works- Construction of 4.5
. compohnent MLD STP at Laam Nishat ]
3 Capacity of plant | 4.5 MLD ] _ i
4 Technology Fluidised Aerobic Bioreactor (FAB)
5 Contributory ared | 411.38 Hectares ]
& Catchment areas | Brein Nishat
| Karpora, KralSangri, Brein, Shiekh Mohalla, Pati
Brein, Zabarwan colony, Vakil Colony, Manzgam,
Pohloo, Danpora, Mir Mohalla, Ganie Mohalla,
teibagh, Laam, Khagi Mohalla, Old Nishat,
Leithyar, Syed Colony, Makai Park, Nishat
Garden
Ishibber
Dar Mohalla, Deewan coleny, Gupt Ganga.
Wani Mohalla, Ganie Mohalla, Lone Mohallg,
Drang Mohalla, Gaddi Mohalla, Dockyerd LDA,
! Population 24036 Souls
benefitted )
8 House 4496 Houses incld. commercial units / community
Connections toilet
@ Length of Main 4.92 KM
Trunk sewer
10 Secondary/lateral | 29.41 KM
S _sewer lengfh R
11 Number of One | near LDA Parking area Nishat)
intfermediate
pumping station

| 12

Year of
Commissioning of
Plant

2006

oy

&




Salient Features of 3.2 MLD STP at Habak

S.No Farficular | Remarks
] Scheme Conservation of Dal &Nigeen Lake under
NLCP _
2 Project Sewage freatment works- Construction of 3.2
component MLD STP af Habak
Capacity of plant | 3.2 MLD
Technology Fluidised Aerchic Bioreactor (FAB)
5 ' Confributory area | 192.2 Hectares
& Catchment area;s | Hobak Naseem Bagh, Fisherman Colony,
Panchterwari Colony, Syed Colony, Khagi
Mohalla Habak, Sheigh Mohalla Habak, Dar
Mohdlla, Zakoora crossing. Mughal Road,
Shanpore Tail bal
7 Population | 58477 Souls
o benefitted
|8 House 1077 Houses incld. commercial uniis /
Connections community toilet )
K4 Length of Main 3.057 KM
 Trunk sewer
10 Secondary/lateral | 7.57 KM
| sewer length " I
11 Number of One (near settling Basin Tailbal)
infermediate
_Pumping station
12 Year of 2006
Commissioning of
Plant

Salient Features of 7.5 MLD STP at Hazratbal

S.No | Parficular Remarks

1 Scheme - Conservation of Dal &Nigeen Lake
under NLCP .

2 | Project component Sewagde freatment works-
Construction of 7.5 MLD 5TP at

| Hazratbal

3 Capacity of plant 7.5 MLD

4 TEChﬂDbé‘y’ Fluidised Aerobic Bioreactor (FAB)

7] Contributory area 258.80 Hectares

Ve




6 Catchment area:s Kani Tdr, Sadderbal, Professor
colony, Kashmir University, Main
Hazratbal, Dobi Ghat, Wani
Mahalla, Nigeenbagh, Check
saderbal, NIT Srinagarr,
7 Population benefitted 52708 Souls
8 | House Connections 2197 Houses incld. commercial units
/ community toilet
? Length of Main Trunk sewer | 7.909 KM
10 Secondary/lateral sewer 19.487 KM
length
[l Number of infermediate Two [one near Nigeen Club & other
pumping station at Saderbal)
12 Year of Commissioning of 2006
Plant

Salient Features of 16.1 MLD STP at BrariNumbal

S.No | Particular | Remarks

1 Scheme Conservation of Dal &Nigeen Lake
under NLCP

| 2 Project component Sewage treatment works-

Construction of 16.1 MLD STP at
BrariNumbal

3 Capacity of plant 16.1 MLD

4 Technelogy Sequential Batch Reactor ( SBR)

5 Contributory area Hectares

é Catchment areas lone 2
Rainawari ared, Muma Khan

| Khudpora, Khoja yarbal, Saida

Kadal, Naidyar, Jegilankar, Miskeen
Bagh, Mughal Mohalla, Motiyar,
Dawlatabad, Nowpora ,
Zone 3(q)
Main Dalgate, Buchwara, Gagribal ,

i Mehru park ared, KonikhunDalgate

7 Population benefitted 115331 Souls

8 House Connections 16717 Housesincld. commercial units
! community toilet

g Length of Main Trunk sewer | 5.515 KM

ooy

G



10

length

17.62 KM

3

pumping station

Number of intermediate

07 no’s
IPS Saida Kadal, IPS Naidyar, IPS
Gorepora, IPS Jogi Lankar, IPS
Dowlatabad, IPS Nowpors, IPS Hoiel
Heemal Boulevard,

12

Year of Commissioning of
___| Plant

2013

Salient Features of 5.4 MLD STP at Nalla Amir Khan

Plant

S.No | Particular Remarks
1 Scheme Conservation of Dal &Nigeen Lake under
NLCP
S, Project component Sewage treatment works- Construction of
5.4 MLD STP at Nalla Amir Khan
3 Capacity of plant SAMLD
4 Technology Sequential Batch Reactor | SBR)
5 Contributory area 228.57 Hectares
6 Catchment areas Western side of Nageen Lake,
Gulwanpora Mchalla, Alamdar Colony,
Botashah Mohalla, Mughal Mohalia,
Ashraf Mohalla, Lal Bazar, Bhagwanpore,
Nawab Bagh, Lepor Hospital eic
Fopulation benefitted | 38116 Souls
8 House Connections 1492 Housesincld. commercial units /
community toilet
? Length of Main Trunk | 3.521 KM
sewer -
10 Secondary/lateral 12.55 KM
sewer length _
11 Year of 2013
Commissioning of

There are uncovered areas which are proposed to be covered in near future.

It is submitted that these areas are sought to be covered by Lakes and Waterways

Development Authority through Urban Environment Engineering Department. The

Chief Engineer J&K UEED has submitted the list of works proposed to be taken in the

financial year 2021-22 around the periphery of Dal Lake as under:

S

®




(i

(iif)

Completion of sewerage of peripheral area of Dal Lake which involves
sewerage works of the area from Ashaibagh to Saida Kadal.

Proposed taking up of 30 MLD STP at GuptGanga and its network including
pumping stations for sewerage of left cut areas on north of NFR from Nishat to
Nagabal. This will also include treatment of sewerage of 3 STPs of Habak,
Hazratbal and Laam which otherwise would call for a massive upgradation. The
STP will cater to the areas like Ishber , Shalimar, Harwan, Teilbal , Dangerpora ,
NFR , Burzhama, Dhara , Batipora etc. The DPR for the sewerage network in the
above mentioned uncovered area’s stands technically vetted & has been submitted
to Government for its administrative approval & arrangement of funds. It will cater
to BO0OOO souls.

Sewerage network along water channel from AmdaKadal to Nalla Amir Khan
Gate

The matter regarding providing of sewerage system on both sides of Nallah Amir Khan

has been taken up with UEED as the catchment areas on either side of the Nalla falls

partly under the Jurisdiction of UEED & partly under on-going sewerage network being
laid through NBCC.

(iv) Sewerage network along water channel from Saida Kadal to Nowpora Channel

As reported by the UEED, preparation of DPR for connecling low level houses situated

an either side of Rainawari — Nowpora Channel has been initiated.

(v)

Diversion of two main drains into sewer line at BrariNumbal Lagoon

The same has been taken up by the authority with UEED as the area falls in their

jurisdiction.

It

would be relevant to mention that during the current year, the following works related

to sewerage have been taken up.

(vi) Installation of 100 number land-based Bio digesters on pilot basis at Tailbal area:

Target date of completion: 30th September 2021
CQluantity supplied by agency: 100%
Installation done as on 20th Aug 2021: 90 numbers

(vii) Secondary/lateral Sewer line in Zone 1 (c) for 5.4 MLD STP at Nalla Amir Khan:

Target date of completion: 15th September 2021
Physical target: 600 meters
Achievements as on 20th Aug 2021: 60%



Houseboat Sanitation.

There are 913 houseboals in the Dal Nigeen Lake. Out of which 260 are in Nigeen
Basin of Dal Lake. The houseboat sanitation has beaen identified as a major waork to
be focused upon. As such during the current year the houseboats in Nigeen Lake are
being connected with the Sewer line Connection of House Boats with sewer line of 5.4
MLD STP Nallah Amir Khan on western side of Nigeen . Tenders have been floated
and works stands allotted and shall be completed by 30 Nov 2021, For the eastemn
side tenders will be floated in due course.

For the remaining houseboats, 384 are proposed to be shifted to Doledemb and
relocated in 5 clusters. Dole Demb is an approx. 608K-06 Marlas land mass/watery
land inside Dal Lake identified by J&K Lakes and Waterways Development Authority
(LDA) having a land mass in strip shape 2.50Km in length & 45 meters (avg) width, as
an exclusive place for the houseboats with eco-friendly amenities. It is aimed to
develop an exclusive area that will promote high-end tourism for houseboats.

Dole Demb was identified, owing to its strategic location and serene locks, for housing
the Houseboats in an organized manner. The Detailed Project Report (DPR) for
Development of Dole Demb stands approved for an amount of Rs 29.50 crores. About
30,000 cum of earth filling has been done in all the five clusters. Other development
works like Turfing, Pathway, tile work, ornamental wooden foot bridges in between
clusters has been done

Cluster 1 is proposed to be developed under Smart City Programme. The site has
been handed over on 16th February, 2020 and Rs.2.70 Crores has been advanced to
the CEQ, Smart City for the Purpose.

This will ensure scientific disposal of the sewage and grey waler generated by toilets,
bathrooms of houseboats and ancillary facilities like kitchens,etc. The project is under
Environment Impact Assessment, which is being conducted by CORD University of
Kashmir. The amount for conducting EIA has been released and the assessment is
expected to be finalized within a period of 4 months. Once the same is finalized, the
houseboats will be connected to STP planned under the Dole Demb Project.

For the remaining houseboats, the same are planned to be aligned to Western
Foreshore Road, where already as sewerage line is being laid. Meetings have been

held with Houseboat Association in this regard.



The hull-based bio-digesters have been installed in &6 houseboats in Dal Lake on Pilot

basis. 1ssUes

However due to occupancy jcomplaints of stink, enough
evidence/samples couldn't be collected for examining the efficacy of these. The matler
was raised with DRDO/TOT and the team visited the houseboats to solve the issue of
stinking and have made some modifications for reducing the smell. The team has also
taken the sample of effluent to ascertain the efficacy.

De-weeding /Lilly extraction

It is submitted that due to huge nutrient load, the water body has a variety of
macrophytes. It has been noted that approximately an area of 16.35 Sq km is weed
infested which includes an area of 6.5 sq km of an exolic lily. Based on the various
factors a De-weeding Plan has been devised.

De-weeding:

The Authority is conducting de-weeding operations in Dal-Nigeen Lake by mechanical
and manual means. It is submitted that for the periphery of the shareline upto 60 mts,
manual means are resorted. In order to maintain balancing nutrient load, preventing
lake bed of Shoreline from disturbances& for aesthetic view of the shoreline of the
lake, the Authority carries out de-weeding operations manually which starts from the
month of April every year till the onset of winter in December. For effective annual
selective de-weeding during the current season of 2021 & for transparency/ foolproof
mechanism, deployment of Field Activity Reporting System to capture the de-weeding
volume, Surface area cleaned & the number of Labours along with photo, signature,
selfie & GPS etc. has been introduced.

The Autherity has started de-weeding operations for the current year and the details/

target and the achievements as on 19.08.2021 are tabulated below:

Location Target during the year Achievements as on 19.08.2021
2021-22 _ -
No. of Deweeding ( | Areato be | No of De- Area
| labours Cum] | cleared labours weeding | cleared
(sgqkm) engaged {Cum) {sgm)
Dal lake { RD O to 1ékm ) | 78344 20000 1.32 32,247 36,986 7.80.000
incld. Golden lake, Ablufion
Pond, Shalimar Channel
&Detensions ponds : = : o) ;
Migeen loke incld. Nallah 13315 15310 0.9 6,390 V7479 1,460,000
AmirKhan _ .
TehuntiKhul &BrariNumibal 5187 5900 0.2 | 2,323 2,115 48,000
| Lagoon :




Total 94794 111210 2.42 40,754 46,580 2,88.000
Mo's Cum Sk NG's Cum Sgm=
0.988
- - _ sgkmm)

In addition to that the authority deploys its departmental harvesters for de-weeding/
skimming as tabulated hereunder:

Location Target during the year Achievements as on Remarks
2021-22 19.08.2021

Area to | Expected Area Quantum

be kept | quantum of | cleared of weed

neat weed to be extracted

(sgkm) extracted ( sqgkm)

(Cum)

From Dal
lock to 5.67 40000 3.82 39.990 Wark in
Hazratbal progress
beyond
&0m from
Shoreline of
Lake ]

Further in view of the issues of the float, for the first time the Authority has
floated tenders for Skimming. The work stands allotted and is in progress.
{i) Lilly Extraction

Vegetation mapping has revealed that huge areas in the Dal Lake have
become infested .As water lilies have spread to a considerable area especially from
Doledemb- SKICC side of the lake, thereby blocking sunlight on the water surface,
besides blocking the free movement of the Shikara boats. Hence its removal has
become inevitable. It is in place to mention here that the Scientific Advisory Committee
has also suggested for its removal. In order to have fruitful results for its removal, this
authority has deployed adequate pontoon based excavators along with sufficient
number of Barges. The Authority has started extraction of Lilly for the current year and
the details/ target to be achieved and the achievements as on 19.08.2021 are

tabulated below:

Location Target during the |  Achievements as on Remarks
year 2021-22 ~19.08.2021
Ared | Volume Area Volume of
under lily | of lily cleared lily
- (Sgkm) | (Cum) | [sgm)

¥

i



exiracted
[ Cum )

(1) From MPL |
Bund towards 1.784 1,50,000 | 2,37.607. 46,393 Work in
Charchinari , progress
SKICCC -
(b) From NPL
bund fowards 0.68 68,000 47,000 9,150 Work in
Dockyard progress
Hazraibal Basin - ; . )

c} { Through 0.50 50,000 1,26,000 27,000 Work in

progress

departmental.

DMRC weed

grab
(d } Upstream 1.07 75,400 - - Work
side of tendered,
Ashaibagh Allotrment in
Bridge near tilla process
Mohalla
&Nigeen Lake |
Total 4034 | 3.43.400 | 4,10,607 | 82,543
(o+lb+c+d) Sgkm Cum sgm = qum
N | 0.275gkm _

It is also submitted that Authority has conducted cleanliness drives at Nalla Amir
khan, the outflow channel at Pokhribal-Nigeen. It wouldn't be out of place to mention
that with public participation and involvement of other agencies SMC, District
administration and Irrigation and Flood control substantial quantity of garbage, solid
waste and weeds have been extracted from the waterbodies i.e. Khushalsar and
Gilsar. The Authority has conducted a massive cleanliness drive to the Nallah Amir
Khan and on the regular basis are collecting solid waste from the Nallah, as a result
of which clean water is added to these waterbodies, which has improved the water
quality of these waterbodies. Further Administration had been requested to impose
restrictions on the littering in Nalla Amir Khan area.

It is further submitted that the Authority has also started using IT tools for effective
monitoring of the de-weeding /lily extraction operations. An application has been
designed which is being used to monitor progress and achievement of manual de-
weeding, Further GPS machines has been installed in the machines to better

monitoring. Authority is also augmenting CCTV in and arcund the periphery of the lake



to check illegal ferrying of material and also for effective monitoring of the De- weeding
/Lilly extraction. The work stands allotted and the process of installation has been
initiated.

b. Dredging Plan

The authority has conducted for the first time a Bathymetric Survey. Based on which
a dredging Plan is being developed by the Authority. It is relevant to bring to the notice
of Hon'ble Court that during the current year, settling basin which has been created at
the tail end of Tailbal Nallah has lost its efficiency to large extent as no desilting was
done for the last two decades with the result the silt finds its way into the Lake
(Hazratbal Basin). In order to clean/ de-silt the Settling Basin so that no silt find its way
into the Lake, the Authority has taken up the dredging of settling basin by using
departmental Cutter Suction dredger. The details/ target and the achievements as on
19.08.2021 are tabulated below:

Location Target during the year Achievemenis as on Remarks
2021-22 19.08.2021

Area to be | Quantity to | Area Quantity

dredged be cleared dredged

(sqm) dredged

(Cum ) (sgm) {Cum)

Setiling basin 20000 50000 6,468, 16,170 Work in
Tailbal by progress
depdrtmental
dredger |

Further based on the Bathymetric Survey, the following two areas have been identified

for the purpose of dredging.

Location Target during the year Achievements as on Remarks |
2021-22 19.08.2021

Area to be Quantity | Area Quantity

dredged fo be cleared | dredged

(sgm) dredged

(Cum)} |(sgm) |{(Cum)

Hazratbal basin 3600 2000 2318.40 | 5796 Work in
near Shalimar progress
Ghat
Dredging of 55651 167000 - - Work put fo
acguired land at | fresh
Tilla Mohalla tenders
Ashai Bagh = due to



some

[ through .
contractor technical
: p— . _T?_{_ISSQHS.

c. Relief and Rehabilitation
The relief and rehabilitation program hinges on three things

(i) For acquisition of structures and land underneath and rehabilitation thereof
The Government had constituted a High-Level Committee headed by Divisional
Commissioner, Kashmir in 1986 for the purpose of deciding the number of plots to be
allotted to the Dal dwellers who are being relocated and rehabilitated outside the lake.
The HLC decides the number of plots to be allotted to the Dal dwellers on the basis of
number of families in a particular structure and compensation of structure on the basis
of assessment done by engineering wing of LAWDA. The rehabilitation plan includes
only those structures who have been provided specific Plate Nos. on the basis of
Socio-Economic Survey (SES) of 1986.

(i) For the purpose of acquisition of land there was a separate Court Committee
comprising of two retired Judges and sitting Deputy Commissioner, Srinagar
constituted by the Hon'ble High Court in 2010. For the purpose of acquisition of
Land, the concerned Revenue authorities prepare the revenue extracts/papers and
submits it to the Collectorate Wing of the Authority who frame the agenda which is
placed before the Court Committee constituted for decision.

Fertinent to mention here that the process of acquisition of Structures/Land inside Dal
Lake is totally different as is done in other Land acquisition cases. The acquisition is
voluntary and the applicant intending to sale out the land as per the rate of land fixed
by the HLC and assessment of the structure done as per the prevalent PWD Schedule
applies before the authority along with the necessary revenue papers (Fard Intikhaab
Jamabandi}.The case is placed before the HLC and after negotiations with the
applicants the HLC decides the no of plots to be allotted to a particular structure based
an the no of families residing at present in the structure and amount of compensation.
* Govt. Order No. 9304-JK(GAD) of 2020 dated 29.09.2020.

In order to expedite the rehabilitation and resettlement of Dal-Nageen Lake
dwellers & on the directions of Hon'ble High Court, the Government vide Order No.
904-JK(GAD) of 2020 dated 29.09.2020, a committee headed by Divisional
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Commissioner, Kashmir was constituted for monitoring of land acquisition and
rehabilitation work in Dal Lake.

It was further ordered that Principal Secretary to Govemnment; Revenue
Department shall be the Chief Nodal Officer and Revenue Depariment shall be the
MNodal Department for rehabilitation work.

¢ Sub Committee for HLC:
The High-Level Committee in its meeting held on 16/11/2020 under the Chairmanship

of Worthy Divisional Commissioner Kashmir had decided to constitute a Sub-
Committee for HLC headed by Deputy Commissioner Srinagar with following
members;

Collector LAWDA

Executive Engineer LD 15t LAWDA

Tehsildar Khanyar

Tehsildar North

The Sub Committee was required to verify the genuineness of each and every case

o o

and only those cases of rehabilitation and resettlement which were verified by the Sub
Committee were 1o be placed before HLC for final decision.

e Progress of Land/Structures Acquisition:

Total area of the Dal-Nageen Lake is 49432 Kanals out of which 27310 Kanals is state

Land and 22122 Kanals is proprietary Land. The progress of land/Structure acquisition
is tabulated as under;

i) LAND
Description of Land Area
Kanal Marlas
] Land Mass | 10206 18
Watery Land 39226 00
Total Land 49432 18
d. State Land 27310 00
b. Proprietary Land 22122 18
2. Land Acquired under NLCP & PMRP/PMDP
d. Land Mass 2400 11
b. Watery Land 7029 0%
= Total 9430 00
3 Balance Land to be Acquired
a. Land Mass 4950 18
b. | Watery Land 7742 00
| Total 12692 |38
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Note: J&K State Walter Resources (Regulation & Management) Act, 2010 has
terminated all water rights including ownership rights and are vested with the
Government. However, the watery land in the Dal Lake comprises of cultivable land
including Nadroo and Radh for which the land owners have been conferred with the

proprietary rights over a hundred years back.

Therefare, the balance land to be acquired amounts to 4950 Kanals, 18 Marlas
as the Government has taken a decision that no compensation to be paid for Watery
Land and this has been submitted to the Hon'ble High Court as well after the
enactment of J&K Water Resources Management Act 2010.

ii) STRUCTURES:

5. Description No.of | No.of No. of
No structures structures structures to
3 g acquired | be acquired
] Number of structures as per | 2532 1125 1407
i SES, 1986
2 Structures from Ashai Bagh 631 01 630
to Saida Kadal
As per Court Directions

3 Structures by virtue of 888 0 | 888
consfruction of WFR as per
Govt approved alignment

Total 4051 1126 2925

e Prioritization of acquisitions of Structures/Land inside Dal-NigeenLake:

In order to effective utilization of funds available the acquisition of
Structures/Land shall be processed hamlet wise in the phased manner. The entire
hamlet where the cases of rehabilitation are less in number have been identified for
priority along with the 2014 flood damaged structures followed by the rest of the cases

s0 that the purpose of rehabilitation can be achieved in the effective manner.

Mote:

During the floods of September-2014 that 472 structures were severely
damaged inside Dal Lake. Out of 472 structures 143 structures were decided in HLC
102 dated: - 12-05-2015, the allotment of plots as well as compensation has been
released in their favour and 165 structures have been reserved the plots at Rakh-i-
Arth as interim relief in light of Govt. approval No.HUD/Plan/Dal-Flood/2014 dated: -
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22-09-2014, The remaining 164 flood affected structures have not reserved the plot
due to non-availability of plots in Rakh-i-Arth housing colony at that time.

The current type of Acquisition is facing various bottlenecks which are
discussed briefly hereunder:

1. Voluntary Type of Acquisition.

The procedure of acguisition adopted in the Dal Lake is totally different from the normal
acquisition of Land/Structures as per Land Acquisition Act, Svt. 1990. The acquisition
of Structures/Land within the dal Lake as well as the quantum of the land to be
acquired depends upon the willingness of the structure/Land owner who upon
application applies with the authority along with the Fard Intikhaab Jamabandi as well
as other revenue documents that he is willing to sell. Only then his case can be placed
before HLC for negotiation and approval. Moreover the rate offered by the HLC is
freezed and very less i,eRs. 3.61 for Land Mass and Rs.1.91 for watery land as
compared to the Market rate and stamp duty rate. Further since the livelihood of the
Dal Dwellers gets effected, as such the response is poor.

This is the other reason that Dal Dwellers are not willing to leave their land/Structures
and the authority is still left with about Rs. 18 Crores unutilized.

Even as the Authority is utilizing the existing mechanism for the acquisition, it would
be relevant to mention that a proposal for relief and rehabilitation Program under LAAR
Act 2013 has been submitted to Government and is under consideration of

Government.



ANALYTICAL RESULTS OF SAMPLES COLLECTED FROM VARIOUS SPOTS IN
DAL - NIGEEN LAKE DURING THE MONTH OF SEPTEMBER 2021

— i
of Central

Telbal | Dhobi | Rope | NPL | Char | Kabootar  site
Parameters | Unit | Nallah | Ghat | lank | Bund | chinari | Khana | Nigeen | Saderbal
|AirTemp. | °C | 305 | 302 | 300 | 283 | 286 28.7 26.5 27.0
‘WaterTemp. | °C | 278 | 278 | 285 | 269 | 257 25.5 25.0 25.9
Depth m 29 | 18 2.8 2.3 2.6 2.2 6.0 4.2
Transparency =~ m 1 oz | 12| Bs 0.8 0.8 0.5 0.4
pH 7.5 77 | 79 | 80 8.1 7.9 8.0 7.6
Conductivity | uS/cm | 258 240 264 | 229 224 245 225 260
Dissolved mgN | 66 | 59 | 69 | s5 | 45 6.0 6.0 5.4
Oxygen ey
Chloride mg/l | 48 43 36 | 36 34 38 48 50
Ef::inity mg/l | 226 | 230 | 207 | 190 | 180 217 200 236
Calcium mg/l | 45 | 40 [ 36 | 40 | 38 | 40 45 43
Magnesium mg/l 4.5 4.0 4.0 4.0 4.5 4.5 4.8 5.0
Silicate mg/l | 1.8 TAETNECEE T 1.7 1.5 15
Sulphate mg/l 32 30 24 26 25 24 34 38
[ron pe/l | 351 | 335 | 385 | 350 | 386 365 405 917
Ammonical | o | 283 | 311 | 155 | 378 | 282 321 380 731
Nitrogen
Ortho ug/l | 227 | 245 | 160 | 304 | 171 281 269 290
Phosphate "
Total ng/l | 650 | 600 | 500 | 971 | 588 700 800 900
Phosphorus
™S | mga | 120 | 106 | 101 | 104 94 102 120 115
Turbidity THE BT 9 8 T
TSS mg/l | 28 24 19 | 30 20 | 28 28 25
BOD mg/1 4 5 2 4 oo 4 2 2
COD | mg/l | 14 14 13 | 37 39 36 12 11
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Microbiological status of different sites of Dal-Nigeen Lake for the month of September,

2021
- batryey MHhohi IR N\FL Kabaotar e
Parameters [Units Teilhal ? s WChar Chinari Central
iGhat Lank und Khana ;
MNallah side
Feeal Coliform ol 25 42 6 6 5 5 135
100m]
: Outfall site :Dulfall site | Qutfall Opposit O;Jpositc COrpposite
Parameters Units '_l-iazratha! Habak gite Laam | e Hotel | Dole Demb STP MNishat
STP STP STP Weleo (Farden
! NAK
Col!
[Fecal Coliform 14 135 145 14 5 85 19
100ml
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Budget :

Amount in Lacs

s Project Approved
No. :‘:ﬂi;’:‘:ﬁ:‘:ﬁiﬁ:ﬂieﬂ District initiaj.tion ca.;zx Plan
year 2020-21
1 Physical Demarcaf‘.itlzrr.] of Periphery of Dal Lake, Geo Tagging Srinagar | 2018-19 250.00
and ETS other activities
Dredging / Mechanical Dredging / Mechanical Deweeding faettcion
2 | works Manual Deweeding works / Lily Extraction Works / | Srinagar Activity 2154.00
skimming of floating weeds in Dal & Nigeen Lake . |
3 | Desilting/Impr. of Wanihama Nallah/setting basin Srinagar | 2018-19 200.00
4 Installation of CCTV at STP on GPS Systemn mstailatlan_c_i" Srinagar | 2018-19 200.00
~ | CCTV in complexes il
Improvement and Dev. of Tailbal Nallah Srinagar | 2018-19 | 300.00
Rehabilitation and resettlement of Rakh-i- Arf;h Budgam | 2012-13 400.00
Procurement of Lake Cleaning Machlnes Aeratnrs as per :
4 ?_ the decisions of COE to be procured through DMRC Srmagarh_“ ??_1?"2{} ey
Catchment Area Management works/Gap Filling / Reed :
; Belt, Afforestation, LBCD, in Catchment Areas of Dal SAREH | et __EE'_DG
Solid Waste Management (daily collection of solid waste Recurring
9 | from door to door of hamlets inside Dal& from House Boats | Srinagar " 85.00
: | Activity
collection & floating waste on dal waters
Upgradation of Scientific Laboratory /Procurement of Lab
10 | equipment & Chemicals for lab , Proc. of Chemicals for | Srinagar | 2019-20 200.00
| STP's and IPS's
Renovation of building/gate at Gow Kadal Nallah Amir
11 | Khan, Ram Munshi Bagh, Dal Lock Gate and restoration of | Srinagar | 2018-19 165.00
ki - o _Navigatinnal Gates inlcuding automation of Gates
13 Addl. Sewer of 2000 Mtrs. for catchment area of STPs, Srinagar | 2017-18 ' 20.00 ',
Habak area 5
Creation of Mini Lahs at existing STPs for checking on spot
13 | treatment of water quality & creation of space for STP's as | Srinagar | 2019-20 90.00
per Expert Committee of High Court
14 gz;:l Portable STPs for uncovered areas of Dal Lake Ashai Srinagar | 2020-21 75.00
15 ETS .Sur'-:fev of Darl & Nigeen Lake as per directions of Srinagar | 2019-20 27 50
Monitoring Committee
Improvement works for strengthening of embankments, & |
16 dev. of bunds / dev. of Interior bEIII'IkS of Dal Lakelf Const. & | Srinagar | 2019-20 90.00
Improvement of Log Booms at various Inlet locations of Dal
| Lake fi =
Installation of individual Bio digesters in Telbal Area &
17 | Shalimar Area through DRDO as per the directions of | Srinagar | 2020-21 7.00
Committee of Experts | |




‘Beautification of Shoreline of Dal Lake by way of fencing, ]
ornamental grilling, landscape development of shore line .
18 | including Shalimar channel, construction of jetty near | Srinagar | 2020-21 500.00
Nishat & SKICC, as per the directions of Hon'ble Lieutenant
Governor
Conservation of Tchunti Khul - Dredging, deweeding, _
19 | cleaning, Shore line development. Incld. compensation to | Srinagar 1rrl B 135.00
R e Activity
Dwellers as per Court directions}
Aerial surveillance of Dal & Nigeen Lake through Drones
20 | within 200 mtrs of lake fringe as per Hon'ble High Court | Srinagar | 2020-21 0.00
Orders
{ Const. of weed unloading points along lake shore as per | _ . -
s =
» COE directions, construction of weed dumping site s s s s
23 Dredging of Nav‘igatinnal Clhanm_ﬂs, deepening of blocked Srinagar | 2020-21 | 240.00
channels, detention ponds in peripheral areas
23 | Construction / Renovation of Dock yard complex Nishat Srinagar | 2020-21 0.00
NEW WORKS/ NEW SCHEMES
24 Decret:?l Arlnount of Chandpora Land acquisition as per Srinagar | 2018-19 40.00
| court directions
25 | Improvement of Batapora Nallah / Sundri Nallah Srinagar | 2021-22 145.00
Demarcation & Geo tagging of acquired land at Chandpora ; !
26 -
i Srinagar | 2021-22 0.00 |
Providing & installation of Surveillance cameras to check '
27 | the illegal ferrying of building material and construction of | Srinagar | 2021-22 200.00
Drop Gates ;8¢
o o . > o ) ; |
28 peration and maintenance, repairs of existing STPs', IPS's Srinagar | 2021-22 350.00
around Dal Lake ¥ |
Chain link fencing bridges at Nallah Amir Khan bridge, Bota ;
- Kadal and Saida Kadal to prevent littering of solid waste M G0
Strengthening of Slopes of Nallah Amir Khan near Dr.
30 | Ghulam Rasool Mir by way of construction of Retaining wall | Srinagar | 2021-22 50.00
at spots s iyt Rl
31 Construction of Sewer line of left out works at NLCP & other Srinagar | 2021-22 130.00
schemes " 65
Construction of Western Fore shore Road from Kohna Khan
32 [ -
Dalgate to Saida Kadal Srinagar | 2021-22 | 11000.00
Renovation of additional accommodation of all the existing
32 ) . i -
Administrative and other Building of LWDA el R St
Renovation of existing colonies viz. Panchkarwari, Devdi
33 | Bagh and Gulshan Bagh including construction of retaining | Srinagar | 2021-22 40.00
walls at Panchkarwari colony y
B oy ' 15000.00
| = TOTAL |

&



The joint Committee comprising of the following hereby submit the action taken
report to the tribunal on email at ngt.filing@gmail.com and judicial-ngt@gov.in on 31-
10-2021.

Dated: 31-10-2021

2. ChieFExee five Dirsdior

Wular Conservation & Management Authority (WUCMA)

Depu
SrinagQar (Me

Bandipora (Member)

Depwzﬁsioner
Budgam (Member)

£

Vice Chairman (N&r‘f Q )
Lakes and Waterways Development Authority (LAWDA)

Regional Director

Pollution Control Committee (Member)




The joint Commitiee comprising of the foliowing hereby submit the action taken

10-2021.
Dated: 31-10-2021

1. Divisional Commissioner Kashmir
(Chairman)

2. Chisf Executive Director
Waular Conservation & Management Authority (WUCMA)

Deputy Commissioner

Srinagar (Member)

Deputy Commissioner
wmm)

Budgam (Member)
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Itern No. 02 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 351/20189
(With repaorts dated 19.01.2021 and 11.06.202 1)
Raja Muzaffar Bhat Applicant
Versus

State of Jammu and Kashmir & Ors. Respondent(s)

Date of hearing: 22.07.2021

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'ELE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER

HON'BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Saurabh Sharma, Advocate

Respondent(s): Mr. Balendu Shekhar, Advocate for MoEF & CC
Mr. Pradeep Misra, Advocsle and
Mr. Daleep Dhivani, Advocate tor UPPCE

ORDER

1= The issue for consideration is prevention of unscientific dumping of
waste and encroachment of Hokersar Wetland, Wular Lalke =and
Kreentchoo-Chandhara Wetland in the Union Territory of Jammu &
Kashmit. A factual and action taken report was sought from a joint
Committee of Jammu & Kashmir Pollution Control Board [‘State PCEY,
Department of Wildlife Protection and Deputy Commissioners of Budgam,

Srinagar and Bandipora,

2 The matter has been dealt with by the Hon'ble Supreme Court inter
alia by order dated 3.4.2017 in M.K. Balakrishnan & Ors, v. Union of India

& Ors.! as follows:
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“17. Be that as it may, for the reasons given below, we are
compelled to direct that the Wetlands {Conservation and
Managemernt| Rules, 2016 should be notified on or before 30-6-
2017. We are compelled to issue this direction since the matter has
been pending with the Union of India for the last almost a year and
there has to be some finality to the publication of the Rules. The
comments/ suggestions have been given by all stakeholders such as
the State Governments including its organisations, individuals and
civil society organisations, That being the position, there 15 obuiousiy
a great deal of interest in the Rules being formulated and notified.
Under these circumstances, there is no justification why the Union of
India should not have taken prompt action wnd constitufed the
Committee much earlier for the purposes of finalising the Rules,
Finally, the conservation of wetlands is of immense ecological
importance.

18. The learmed counsel for the Union of India says that all efforts
will be made to ensure complianee with this direction and to ensure
that the Rules are notified on or before 30-6-2017, We are sure that
hoth the Committee as well as the Union of India will take info
consideration the comments and suggestions offered by the State
Governments and its organisations, individuals and civil society
organisations before taking a final decision.

19. With regard to the Central Wetlands Regulaltory Authority, we
are told that its term is expiring on [4-2-2017. We have been
informed by the learned counsel for the Union of India that the
Central Wetlands Regulatory Authority will be notified on 13-2-2017.
The Union of India is bound by the statement made by the learned
counsel for the Union of India, which statement has been made on
instructions received by him from an officer of the Ministry of
Environment, Forest and Climate Change.

20. In our order dated 31-1-2017 [Set out in paras 11 to 13,
above.], we had required the Union of India to tell us the steps taken
to preserve the 26 wetlands covered by Ramsar Convention, 1971
The affidavit that has now been filed by the Union of India
merely gives the disbursal of amount made by the Union of
India from time to time., What specific steps have been taken
including how the funds made available have been utilised
and what is the impact of those steps have not been adverted
to. We must have specific details. We direct the Union of India
to file an affidavit within four weeks positively giving
required specific details.

21, The learned counsel for the petitioners has drawn our altention
to an additional affidavit filed by the Union of India on or about 9-9-
2014, The additional affidavit contains an information brochure
sNational Wetland [nventory & Assessment”. This brochure
indicates on p. 11 thereof that 2,01,503 wetlands have been
mapped at 1:50,000 scale. All these wetlands have an area of
more than 2.25 ha. As a first step, the “brief documents” with
regard to these 2,01,503 wetlands should be obtained by the
Union of India from the respective State Governments in terms
of Rule 6 of the Wetlands (Conservation and Management]
Rules, 2010. We are told that obtaining these “brief



documents” may take some time. We are inclined to grant
adegquate time for this purpose. The Union of India should
follow this up with the State Governments and inform us of
the time-frame on the next date of hearing.

22. The apprehension expressed by the learned counsel for the
petitioners is that with the passage of time there is a possibility that
some of the wetlands may disappear. On a reading of the
information brochure, this apprehension is not unfounded.

23. Accordingly, we direct the application of the principles of Rule
4 of the Wetlands (Conservation and Management] Rules,
2010 to these 2,01,503 wetlands that have been mapped by
the Union of India. The Union of India will identify and
inventorise all these 2,01,503 wetlands with the assistance of
the State Governments and will also communicate our order
to the State Governments which will alse bind the State
Governments to the effect that these identified 2,01,503
wetlands are subject to the principles of Rule 4 of the
Wetlands {Conservation and Management] Rules, 2010, that is
to saly:

“4. (1)i} reclamation of wetlands;

(ii) setting up of new industries and expansion of existing
industries;

(iii) manufacture or handling or storage or disposal of
hazardous substances covered under the Manufacture,
Storage and Import of Hazardous Chemical Rules, 1989
notified vide S.0. No. 966(E), dated 27-11-1989 or the Rules
for Manufacture, Use, I[mport, Export and Storage of
Hazardous  Micro-organisms  /Genetically ~ Engineered
Organisms or Cells notified vide GSR No. 1037(E), dated 5-12-
1989 or the Hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2008 notified vide 5.0. No.
2265(E), dated 24-9-2008;

{iv) selid waste dumping:

Provided that the existing practices, if any, existed before the
commencement of these Rules shall be phased out within a
period not exceeding six months from the dafe of
commencement of these Rules;

{v) discharge of unireated wastes and effluents  from
ndustries, cities or towns and other human settlements.
Provided that the practices, if any, existed before the
commencement of these Rules shall be phased oul within
period not exceeding one year from the date of commerncemerit
of these Rules;

{vi) any construction of a permanent nature excepl for boat
jetties within fifty metres from the mean high flood level
observed in the past ten years calewlated from the date of
commencement of these Rules;



b

(vil) any other activity likely to have an aduverse Impact on the
ecosystem aof the wetland to be specified in writing by the
Authority constituted in accordance with these Rules.”

24. The learned counsel for the Union of India has shown us d chart
of proposals/ brief documents that have already been received by the
Union of India under Rule 6 of the Wetlands {Conservation and
Management} Rules, 2010, The total number of wetlands covered in
this document are 1683. Many of these proposals/brief documents
received by the Union of India contain deficiencies which have
already been identified in the document handed over to us. The
Central Wetland Regulatory Authority will take up the
rectification of deficiencies with the State Governments with
promptitude and ensure that all these deficiencies are
removed and complete proposals/brief documents are
furnished within the next about one month so that the
Central Wetlands Regulatory Authority isin a position to take
a final decision with regard to these 1683 wetlands and their
notification, if required, on or before 31-3-201 e

Further, vide order dated 04,.10.2017, the Hon'ble Supreme Court

in MK, Balakrishnan, supra observed:

“We have hecrd learned counsel for the petitioner and the
learned Additional Solicitor General.

We have been informed that the Wetland Rules have since
been notified and they are now called the Wetlands (Conservation
and Management] Rules, 2017, These Rules have come into force o
the date of publication in the official gazelte, that is, 26th September,
2017,

Learned counsel for the parties say that they have very
serious objections to some of these Rules It is submitted that it
appears that the Central Government has abdicated its responsibility
under the Environment (Protection) Act, 1986 and mstead  of
delegating its powers, it has abdicated ifs power in favour of the
State Governments. We have also been informed that the Central
Wetlands Regulatory Authority has since been disbanded and the
State Wetlands Authority and the National Wetlands Committee have
been constituted under Rules 5 and 6 of the new Rules.

With regard to the expenditure on Ramsar Conventiorn sites,
we have been informed by learned Additional Solicitor General that
the audited accounts have so far been received from the States of
West Bengal, Madhya Pradesh and Odisha. Audited accounts have
not been received from any other State with regard to the Ramsar
Convention sites.

We have also been informed that apart from Ramsar
Convention sites, further funds have been given te the States
and the Union Territories for conservation of wetlands. No
audited accounts have been received in regard to these Junds
disbursed as well as their expenditure by the State
Governments and the Union Territories.



With regard to the brief documents required to be furnished
under the old Rules, it appears that only ten States and one Union
Territory have responded. It appears that there s now no necessity
of brief documents under the new Rules. We make it clear that this
does not mean that the earlier brief decuments already submitted
can be discarded completely. The contents of these brief documents
will still be followed as far as the implementation of the Wetlands
(Conservation and Management] Rules, 2017 is concerned,

Finally, with regard to the satellite images, we are told that
the Space Application Centre would require between 12 to 18
months to make an inventory of 1,75,740 wetlands as they
exist today. We make no comment on this but request learned
Additional Solicitor General to re-check with the Space
Application Centre since the wetlands are diminishing in our
country at a very fast rate. It is very likely that many more
will disappear by the time the task is completed by the Space
Application Centre,

We make it clear and reiterate that in terms of our order dated
8th February, 2017, 2,01,503 wetlands that have been mapped
by the Union of India should continue to remain protected on
the same principles as were formulated in Rule 4 of the
Wetlands (Conservation and Management) Rules, 2010.

Learned counsel for the parties may file their objections to the
new Rules within a period of two weeks. We direct that only one set
of objections should be filed and both learned counsel should sit
together and arrive at some consensus on the ohjections.

We further direct the State Governments that have not
complied with earlier orders or directions given by the
Central Government should do so within a period of four
weeks from today failing which we will be constrained to
require the presence of the Chief Secretaries of the State
Governments in addition to imposition of heavy costs keeping
in mind the necessity of conserving whatever water bodies are
left in the country.

List the matter for further directions and for hearing on the
objections to the new Rules on 9th November, 2017,

We would require the presence of a senior officer of the
Ministry of Environment, Forests and Climate Change,
Government of India to be present in Court on the next date af
hearing so that any gquestions that may be raised can be
answered immediately. Needless to say, the senior officer who
should be present in Court should be well-versed with the
subject. The files on the basis of which the new Rules have
been framed may alse be kept ready for perusal when the
matter is taken up.”

4. Thus, the Hon'ble Supreme Court, apart from directing the High
Courts where Ramsar Convention sites are located to monitor the

management of such sites, also directed application of Rule 4 of the



Wetland (Conservation and Management] Rules, 2010 to 2,01,503
wetlands already mapped by the Central Government. It was further
directed that the Central Government will identify and inventorise the
said wetlands with the assistance of the State Governments and
communicate the order of the Honble Supreme Court to the State
Governments who will be bound by the said order. Rule 4 in guestion
provides for protection of wetlands against any incompatible activity,
including encroachment and dumping of waste which is to be enzured by

the State Wetland Authorities,

5. The matter was earlier considered by this Tribunal on 16.12.2019
in the light of the report dated 09.12,2019 filed by the joint Committee of
authorities of J&K in respect of certain wetlands in J&K. The report
mentioned the steps taken to prevent dumping of solid waste and to
remove the encroachments, apart from other steps for conservation of the
wetlands. It was stated that the demarcation of the boundary of the
wetlands had been done and map of the demarcated line prepared. The
Tribunal alse considered the Minutes of the Meeting held on 30.11.2019
wherein further decisions were taken for remedial action, to prevent
menace to the environment. The Tribunal directed further steps in the
matter and sought an action taken report. The Tribunal thereafter
considered the matter on 27.08.2020 in the light of further the report of
the joint Committee of officers of J&K dated 18.08.2020 which mentioned
the measures taken in respect of Hokersar Wetland Conservation
Reserve, Wullar Lake and Kreentchoo-Chandhara Wetland. The applicant
gave certain suggestions as noted in the last order. The Tribunal directed

the joint Committee to take further action.

6. Apart from the above, the Tribunal also directed the National

Wetland Cominittee to compile information about the status of



compliance in respect of all significant wetlands in the country in the
light of directions of the Hon’ble Supreme Court in MK Balakrishnan,

supra. The operative part of the order is reproduced below:

“7  Conservation of wetlands in generul and Ramsar sites in
particular is a significant aspect of protection of environment. To give
gffect to the Sustainable Development and Precautionary Principles,
which have been held to be part of right to life and are t be
statutorily enforced by this Tribunal under Section 20 of the National
Green Tribunal Act, 2010, effective action plan and its execution (s
imperative.

8. One of the serious challenges is solid and ligutd waste
management, apart from encroachments. There are binding
directions of the Hon'ble Supreme Court in Almitra H. Patel Vs. Union
of India & Ors?. and Paryavaran Suraksha vs. Union of India® on the
subject of scientific  management of solid waste and
sewage/ effluents in accordance with the statutory provisions of the
Water (Prevention and Control of Pollution) Act, 1974, {"Water Act!
Air (Prevention and Control of Pollution] Act, 1981, (fAir Act] and
waste management riles framed under the Environment (Protection]
Act, 1986 (‘EP Act’). There is large scale non-compliance of the satd
statutory provisions which has led this Tribunal to consider the ssue
of river pollution in OA No, 673/2018, News item published in "The
Hindu" authored by Shri Jacob Koshy Titled "More river stretches are
riows critically pelluted: CPCB" in view of acknowledged data of 351
poliuted river stretches in the country. Apart from the said issue,
large scale failure has been found in the matter of splid waste
management as repeatedly recorded in O.A. No. 606/ 2018, The
Chief Secretaries of all the States/UTs were required to remain
present in person before this Tribunal for interaction and further
planning. In O.A. No. 325/2015, Lt. Col. Sarvadaman Singh Oberoi
. UOI & Ors., the Tribunal has considered the issue of restoration of
water bodies. In Original Application No. 593/2017, Paryavaran
Suraksha Samiti & Anr. v. UOI & Ors., the issue of untreated sewage
or effluent being discharged in water bodies have been taken up for
consideration. There are several other matters dealing with such
issues, including coastal pollution, pollution of industrial clusters etc.

g There is discussion in the media about inadequacy of
monitoring of action for restoration of lakes, wetlands and porncds
which is certainly necessary for strengthening the rule of law and
protection of public health and environment’. Several directions have
beert issued by the Hon'ble Supreme Court in M K. Balakrishnan airecd
Ors. v. U & Ors.®

2 (2000] 2 5CC 679
3[2017) 5 SCC 326
1 ltips S eradenp.oo flakes-in-indig-i-4b99de30-thee- 1 1e7-9d7R-07a243al4450

hitp:/ /www. saconenvis nic.in/ publication / Lake20Protection i 20and w20 Muanageme
nt 2 00f% 20Urhan20 Lakest20in% 2 0ndia. pdf

bt A weww worldlakes orgfuploads (Macagemient of lakes in India LOMacf4.pdl

(2017 T 5CC BUD
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10. Wetland (Conservation and Management) Rules, 2017 contain
elaborate provisions for protection of Wetlands and National arcl
State Wetland Authorities have been set up. However, the fact
remain that the wetlands are facing serious challenge of
conservation as shown by the present case and other cases which
are the Tribunal dealing with from time to time. Secretary, MoEF&CC
heads the National Wetlands Committee with 18 other Members for
integrated management of wetlands, monitoring implementation of
the Rules and other allied functions, The Committee is statutorily
required to meet once in six months. The State Wetlands Authaorities
are headed by Environment Ministers of the States with Chief
Secretaries s Vice Chairperson and 16 other members. Likewise,
the Union Territories Wetland Authorities are headed by the Chief
Secretaries. They are required to statutorily plan and oversee
necessary action for management of the Wetlands. Inspite of high
level authorities in place, there are widespread grievances of failure
to manage some of the important wetlands, as in the present case
and another matter dealt with today relating to Sambhar Lake in
Jaipr.

11.  Accordingly, the report received from the Joint Committee,
showing the extent of challenges fuced by the Wetlands in question,
may also be forwarded to the Secretary, MoEF&CC and the CPCB as
a feedback for further planning and action on the pattern of the
problems depicted in the report,

12, We also direct that the National Wetlands Commitiee may
compile data of status of compliance of environmental norms in
respect of all significant wetlands in the country to ensure remedial
action. The State PCBs/PCCs and State/ UT Wetland Authorities in
India may give the status of management of wetlands in their
respective States to the Secretary, MoEF&CC within three months.
On that basis a fjoint Committee of the Secretary and Chairman
CPCB may give a consolidated report to this Tribunal before the next
date by e-mail atjudicialngtigov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image
PDF*

Accordingly, we have two reports for consideration - Report of the

J&K PCB dated 19.01.2021 and report filed by the Scientist -D,

MoEF&CC dated 11.06,2021. The report of J&K PCB gives following

information in a tabular form:-
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8. From the above, it is seen that while in the last column of ‘major
challeniges’, the challenges are mentioned, the status of remedial action
has not been given. Thus, the report is incomplete and does not serve the
required purpose. Let an action plan in respect of each of the wetland be
prepared within one month for action in a time bound manner, with
budgetary support and identified accountable persens. The plan may
include among others remedial action against weed infestation, sewage
discharges, solid waste disposal, encroachments eto. This may be
overseen by the Chief Secretary, J&K in view of significance of the matter
and continued violation of orders of the Hon’ble Supreme Court, noted
earlier. The Chief Secretary, J&K to remain present in person on the next

date, by video conferencing, with compliance status as on J31. 10,2021,

9, We now take up the report of the MoEF&CC with regard to status
of compliance of the environmental norms in respect of =ignificant
wetlands, based on the information furnished by the State PCBs,

PCCs/ Wetland Authorities of States/UTs.

10. The report mentions that the Wetland Division is implementing
National Plan for Conservation of Aquatic ecosystems [NPCA] for
Conservation and Management of Wetlands in the country on cost
sharing basis between Central Government and respective State
Governrments with the ohject of National Plan for Conservation of Aquatic
Ecosystemns (NPCA). The Plan NPCA aims at holistic conservation and
restoration of wetlands and lakes for achieving the desired water quality
enhancement, besides improvement in biodiversity and ecosystems and
to promate mainstreaming of wetlands in developmental programming
with States by supporting formulation and implementation of integrated
management plans, capacity development and research. Till date

MoEF&CC has funded 92 nos. of wetlands in 24 States under NPCA



scheme. 100 days programme for rejuvenating and restoring wetlands
was initiated wherein over 130 wetlands were targeted using the 4 -
pronged approach of preparing Brief Documents, filling Ecosystem Health
Cards, instituting Wetland Mitras and formulating Integrated
Management Plans, Health Cards have been prepared for 115 nos. of
wetlands covering an area ol 24,55,321.91 ha. States were advised fo
prepare Integrated Management Plans (IMP] for these wetlands based on
the health and specific threats facing the wetlands which ensures
rejuvenation in an outcome-oriented manner. Phase I of this initiative is
now underway. It is envisioned to include about 1000 wetlands and help
identify synergies between different stakeholders. Over 300 health cards
have been prepared with the help of knowledge partners and sent to
states for validation. two wetlands, namely Sukhna {Chandigarh) and
Raamgarh Taal (UP) have been notified under the Rules. Draft
notifications for many other wetlands are at various stages of notification
by the State Governments, Currently, India has 42 nos. of wetlands
designated as Ramsar Sites (Wetlands of International Importance]
covering 1,081,438 hectares area and spread across 19 states and UTs.
MoEF&CC has provided financial assistance to States under various
Centrally Sponsored Schemes (CSS), namely National Action Plan for
Conservation of Aquatic ecosystems (NPCA), Integrated Development of
Wildlife Habitat (IDWH) and Conservation and Management of Mangroves
and Coral reefs (CMMC). Out of 42nos. of Ramsar sites, 35 nos. of sites
were supported through financial assistance under various Centrally
Sponsored Scheme by MoEF&CC for conservation and management. 16
nos, of Ramsar sites are being monitored by Central Peliution Control
Board (CPCB) for water guality. According to the National Wetland
Inventory and Assessment [NWIA) carried out through Space Applications

Centre (SAC), Ahmedabad based on 2006-07 satellite data, a total

14



201503 nos. of wetlands have been mapped at 1: 50,000 scale which
are >2.25 ha and cover an area of approx. 14.7 Million ha.
Significant wetlands include the 42 nos. of Ramsar wetlands and
other wetlands. The Ministry had earlier prepared a health card system,
which provides the health status of the wetland based on a rapid study of
health of each wetland ecosystem. Using health and threat score, 130
wetlands were rapidly assessed in a special drive of 100-day Programimne.
The nodal officers for 33 nos. of these wetlands which fell under Low
Health and High Threat category, were guided for preparing and
reviewing the management plans of these wetlands to mitigate the

threats,

11. We have considered the report filed by the MoEF, ‘Summary of data
received’ given in the report is hardly of any value as against most of the
States, remarks are ‘not responded’. Under the heading ‘Examples of
some best practices implemented for the rejuvenation of wetlands’,
reference has been made to certain steps taken only two places -

Anusupa and Chillika Lakes, Odisha.

12.  We are disappointed at inadequacy of the report filed almost 10
months after the last order and four years after the order of the Hon'ble
Supreme Court. It is surprising to note that even after such long period,
the National Wetland Authority is not able to get relevant information
from the concerned States, inspite of categorical orders of the Hon'ble
Supreme Court dated 08.02.2017, requiring the Central Government to
inventorize 2,01,503 wetlands to which the principle of Rule 4 of the
Wetlands Rules 2010 was made applicable. If even the relevant
information with regard to compliance of the binding direction of the

Hon'ble Supreme Court could not be compiled by the National Wetland

15



Authority, one wonders what meaningful action will be taken by the said

Autherity. It is a matter of serious great regret and failure.

13. The applicant has filed response to the report of the joint
Committee dated 11.06.2021, Suggestion on the subject of performa for
deciding which wetlands are significant wetland must include compotent
lilce:
b ...{il whether the concerned wetland 15 having any significance
from livelihood sourcing point of view and If thal has been affected for
any reason, (iij whether there exist any communities who possess
traditional knowledge with respect to the wise use of wetlands, 50 that
the same knowledge can be utilised for replication in sirlar type afl
wetlands elsewhere which are under threat and (i) what enforcement
action has been taken for each identified threat and how much of the
threat has been addressed.”
It is further pointed out that only 363 wetlands have been identified

as ‘significant wetlands’ out of 2,001,503 wetlands which are more than

2.25 ha.

14. Accordingly, we direct that the National Wetland Committee may
expeditiously compile all relevant data about status of compliance of
environmental norms in terms of directions of Hon'ble Supreme Court
which covers 2,01,503 wetlands, OQut of the said data, data in respect of
‘significant wetlands’ may be placed before the Tribunal. Under Rule 6(3)
(c) of the Wetland Rules 2017, the National Wetland Committee has to
monitor compliance of Rules by the State Wetland Authorities. The
Committee needs to get action plans formulated and executed under
control of DMs and District level Committees, The States may accordingly
prepare annual reports and MoEF&CC may bring out Mational Annual
Status Report as required under the said Rules. This exercise may be
overseen by Joint Secretary, MoEF&CC to be nominated by the Secretary,
MoEF&CC. Nomination may be done within one week from today. The

suggestion that identification of significant wetlands could not be based

16



merely on the size but all factors, including the suggestion of the
applicant, mentioned above. Report about status as on 31.10.2021 may

be filed before the next date by e-mail at judicial-ngtizgov.in preferably in

the form of searchable PDF/ OCR Support PDF and not in the form of
image PDF. The said Joint Secretary may remain present in person by

video conferencing on the next date.

A copy of this order be forwarded to Secretary, MoEF&CC, Chief
Secretary, J&K and the National Wetland Committee by e-mail for
compliance,

A copy of this order be also forwarded to Chief Secretaries and DMs

of all States/UTs by e-mail for compliance.

List for further consideration on 17.11.2021.

Adarsh Kumar Goel, CF

Sudhir Agarwal, Ji

M. Sathyanarayanan, JM

Brijesh Sethi, JM

Dr. Magin Nanda, EM

July 22, 2021
Original Application Ne. 351/2019
DV
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Guverumenl of Jammy ang Kashmiy
Forests, Ecology ang Environmeng U‘tp&rim'l:n{,

Civil S:cr&lnriui, Srinspar
L LT S

Subject: Minute.s .ul‘ the review meeting  hely under ghe chsirmansh; f
Cummnmnnerﬁﬂecrﬂnry to the Goyy, Forest, Ecology ang Envirunp .
Department on 13.07.297; i

A meeting, under the chairmanship of Commise] o the G
Forest, Ecology and Environment Department, was held on 13» I e Gmmem’

; l,at 230 p
through Video Cnnferencmg Mode, The following officers and/or thej; rcpusenlariv::
attended the meeting:

3) Director, Social Forestry, J&K

4) Chief Wildlife Warden, JaK. :

5) ‘Director, Sojl and Water Conservation, J& K

6) Director, Forest Research Institute, J&K

1) Managing Director, Forest Development Corporation, J&K
8) Directar, Forest Protection Force, J&K

10) Director (Finance), Forest, Ecology and Environment Dept,, jax

Attheuumm:cmwmﬁadﬂmﬁmm the discussion on the agenda ftems
followed. Following decisions were taken in the meeting -

1. %thhemﬂsmmmwwm
w.r.i admi

Teports
inistrative inspections held by them in their respective subordinate
offices, on fortnightly basis, as per the following format: -

MName of e Hl.-liflhl‘[ﬂuhnliﬂ'h Mﬂhﬂuﬁn : Eulrhiﬂ‘ur}
Department d-lﬂdnﬂull.wﬂmmnw '
contained in

2. 8.0, 324: Attention of all the HoD's was invited to the instructions i
5.0. 324 dated 22.10.2020, issued by the Finance Department, regarding review
of performance of Government Employees. HoDs shall carry o screening of -l
the employees ps per the 5.0. 324, They were requested 1o expedite furnishing of

Planning, Development & Monitoring Department 1o undertake the exercise of
ranking the Departments on the basis of certain indjces The HoDs were
requested to furnish the information required for filling in the Ranking indey
formar, by 30* of each month.
4. Audit Pargs: While appreciating the progress shown by the Departments in the -
follow-up of the matter with regard to clearancs of Audit paras, OB items and
adjustment of Red DC recounts, threadbare discussion was helg on this agends
itern. HoDs were requested fo lny equal emphasis on the necessity of replying (o
and clearing Audit Peras and OB itoms; they shall keep g constant contact wigh

@\
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3} Director, Boclal Forestry, 1nk

4] Chisf Wildlife Warden, S

L} s Soll and Water Conservation, T,

&) » Forest Research Instinute, 1K

7T} Mansging Direcior, Fosest Developmen Corporallon, 15

%) Director, Forey Prowsction Foree, Jaf

9)  Member Secretary, Pollutlon Control Commines, ja g

10)  Director Whl?.]. Farest, Ecology thnvmlbgmh _1?;;
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S Government of Jammu and Kashmir

Forest, Ecolozy and Environment Department, Civil Secretariat, Srinagar

Subjeet: Minutes of the meeting reparding the issue Wetland Management held
under the chairmanship of Commissioner/Sceretary 1o the Government,
Forest. Ecology and Environment Department on 14.07.2021

A meeting  was  held  under the chairmanship  of
Commissioner/Seeretary (o the Governiment. Forest, Ecology and Environment
Department in his office chambers on 14" July, 2021 at 12.30 PM to discuss the
Wetland Management in UT of Jammu and Kashmir, notified in Forest and
Wildlife areas (Protected areas). The following officers attended the meeting:

1) Principal Chiel Conservator of Forests (Hol'l') J&K

2) Chief Wildlite Warden. J&K :

3) Seeretury in the Forest, Ecalogy and Environment Depantiment
4) Regional Wildlife Warden Kashnir

At the outset, the chair welcomed the officers, while inviting their
attention towards the issue regarding Wetlands Management.  Principal Chief
Conservator of Forests (HoFE) was requested to share their latest status in the
malter. The chair also discussed the matter with Chief’ Wildlife Warden J&K
also.

Alter detuiled discussions following decision were arrived ar;

I. To ensure ecological restoration of all wetlands falling in Forest and
Wildlife areas

2. To formulate comprehensive Management Action Plans of each
wetland, incorporating Bio fencing, wherever applicable,

3. PCCF (TIOFT) shall submit a status Report regarding Action Plan, and
future course of action 1o manage and restore wetlands in Forest

areas,
4. The summary of wetlands falling in forest areas informed by PCCF
(HoFF):
[Region  [lakey/Wedands | Ponds | Towsl | Tetal area
Jammu | 162 484 o281 {2100 heo
o5 RS SRS EHOmy (i 1 e (R )
Total | 560 BT 21040 e




5 Similarly APCCF (Wildlife /CWLW) informed that besides High altitude
lakes falling in the protected areas, 14 wetlandstwildlife conservation Reserves
arc notified these are all river basin wetlands. Detail is summarised as under:

[Region [No | Aveaimiies |
Jammu |5 B Y650

Kashmir | 9 L hAdyy -
| Total | 14 Hetey

6 Chief Wildlile Warden J&K informed that in Kashinic Region
formulation of integrated and comprehensive Management Action Plan. for all
wetlands is under process, The task for formulating the Plan has been entrusted
to NIT (Srinagar} and is likely to be completed in the month of September,
2021.

7 Chiet Wildlife Warden also informed that Management Plan of Ghurana
wetland, in Jammu is al an advance stuge of completion developed with the help
of WWF-India and is expected (o be completed by end of Seplember, 2021
Further, Management Plan for Surinsar Mansar lake. is being prepared by
Wildlife Institute of India, Dehradun and is likely to be completed by end of
Oct, 2021

& The Commissioner/Secretary requested that PCCF/CWLW shall provide
status of each wetlands on devised proforma, which shall include:

Name of District

Area of the wetlund

State of health of wetland.

Current stamus of the management of plan

Any intervention required for rejuvenalion/restoration of the
wetland.

Bio fencing plan
Tourism plan.
Besides any other specific information, as may be felt
desirable by PCCF/CWLW, shall b incorporated.

yYyYyYyyy

¥y

9. Commissioner/Secretary  stated that both  Wildlife/Forest  Department
should submit a synopsis capturing salient features, facts and wmanagement
interventions required for these wetlands

10.  Commussioner/Sceretary Forests insisted that Bio-fencing by way of
Planting teasible species along the fringes/boundaries of wetlands, should begin
during Van Maha Ulsav perind.

L. Commissioner/Secretary  Forests  stated  that, values. role.  and
characteristics of the wetlands should be properly highlighted. so that common



masses, are educated, in regard to the importance ol these wellands, Primary
focus willhe to highlight wurisin potential of these sites.

Principal Chief Conservator of Farests (HoFF) J&K informed
that in the Jammu region there is abundant Lantana medicinal flowering plant,
which can be used as herbal medicine for treatment of various ailments. Hence a
detailed report be sent from the PCCE, in this regird.

The meeting ended with votes of thanks (o chair.
s =
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Under Secretary to the Government
lForest, Ecology and Environment Department

No.FST-Land/08/2021-02 Dated 16. 07.2021
Copy to the;

I} Principal Chicf Conservator of Forests {(HoFF) J&K

2) Chief Wildlife Warden 18K

3) Secretary in the Forest, Ecology and Environment Department

4) Regional Wildlife Warden J&K Jammu/Kashmir

3) Pvt, Secretary to Commr/Secretary to the Government, Forest,
Ecology and Environment Department ;
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Witdiits Warden (Hasired?ss)
DBe of Wiktdiite Protestion
: o & Kashmir
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Government ol i K fashanb
Porest, Loolupy & Lovleomment Departoend
Clhull Seeepistaaebat, B fSeliagrar

PALMLILT S TH MALT TN

A RAcciowg e Todd vides e Chismnesl g of Tagunmssanneedl et
W Govenment Forest, Loology & 1 iveanmont Depaatment on 20 04 202 a8
1730 PM i Meetmg Hall ot 17 Plom Gl Secretinal dammu 1o diseuss 1t
msnes renarding order pissed by the Poncpal Beneh of the Hon bie Platonad
Green Tribunal, on 22 07 2021 0 O A No 35112018 tled Rag bueaffar Bhal
Vis State of Jamnw and Kashion & others The officers stationed culsacke:
attended through Video Conlerencmg

The Following participants/Officers allended the meeling -

Civel Wikdhle Warden, Jamp and Kasbimr

Member Secietary, J&K Poliution Coniral Buard Jaimimu

Civisional Commissioner, Kashnm

Chiel Executive Directar, WUCKMA, Sninagar

Director Urban Local Bodies, Kashnr

Directar Rural Sanitation, JAK

Depuly Commissicners, Sninagar/Budgami/Baramulla/Ganderbal & Pulwama
Vice Chairman, Lakes & Waterways Development Autharity Sninagar
Adaional Secictary (Legal), Rura! Development Depaniment EPA

oo =~ O L B L b =

Al the outset Llhe Commissioner/Secretary 10 Government, Foresl,
Ecology and Environment Depariment highlighted the importance of Wetlands
and called for joint action by various Depanments for thes protection and
conservation Further, mentioned aboul the necessity of sustainability of
wellands which are part of our hentage He further invited the attention of
participants towards the issues raised in the order passed Dy the Hon'ble
National Green Tribunal in O A No 35172019 on 22 07,2021

After holding threadbare discussions in the matter the following
decisions have been laken -

1 Divisional Commussioner, Kashmir shall hold a meeting of Joint
Commiltee ‘constiluted vide GAD order No 878 af 2019 dated
25.07-2019" in the nexl week lo review the progress with
respect lo the miligatory measures o the challenges being
faced by lhe wetlands with particular reference lq the wellands
mentioned in the said NGT order

2 Regional Wildlife Warden, Kashmir shall prepare the action
plan with respecl lo the wellands under the risdiction of 2

Scanned wilh CamScanner



Lepartncnt al Whidile Poteclion b bk ey fryr
subyss g of lnely complines o Ui o tae: NES T

3 CED, wucma and Y, | AWDA shal swnilarly eosyre i

complelion of aclion plan willh respect o Widlae aned Dal Lakos
lespechvoly

a4

The action plans shall michule mmony others remedial achon
agamst weed nlesttion, sewrrage discharges, sohd wase
dumping, siltation and encroachmenls L

S The action plan should have provision for budge! to address the
challenges and aulhority responsible lor implementation of the
aclion plan shall also be desigrated

€ Direclor, Urban Logal Bodies, Kashmir & Director, Rural
Sanitalion shall devise mechanism for preventing dumping of
solid waste in the wetlands of their respeclive areas. They will
take on board staff of Depanment of Wildiife Protection in this
endeavor with regard to wildiife protected wellands A system
for removal of any slray dumping of solid wasle alpng the
wetlands shall be pu! in place by Direclor Urban Local Bodies
Kashmir and Direclor Rural Sanitation

7 The acton plan shall also incorperale time bound removal of
encroachments of wellands and demarcalion of their
boundaries with Geo-lagging

8 Director, Urban Local Bodies, Kashmir shall gel lhe jssue of
disposal of sewerage into Freshkoorn wetland examined on

priority for remedial measures

9 All the concerned Deputy Commussioners shall provide
necessary support in this regard,

The Meeling ended wilh vote of thanks to the,Chair,

NO. FET/L#/145/2015 l‘aﬂaiﬂd' 02.08 2021

Copy to lhe:-
d Chief Wildhife Warden, Jammu and Kashmir

Member Secretary, JEK Polivtion Control Board, Jammu
Dwissonal Commussoner -Kashmir

Chief Execulive Director, WUCMA, S_fmagar

Direcior Urban Local Bodies, Kashmit

L, B R P L
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List of Wetlands under the Control of Wildlife Department in
Kashmir Region.

§ | Name of the District Area in
No | Wetland | hec
1 Hﬁk’érsar Srinagar/Budgam 1375
2 Shallabugh Srinagar/Ganderbal 1691
3 Hygam Baramuliah 719
4 Mirgund Baramullah 406
5 Chattlam Pulwama 42.60
8 Kranchoo Pulwama 6.40
i Manibough Pulwama 5.30
8 Freshkhori Pulwama 15.25
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Record Note of the meeting chaired by Chiel Secretary on 0 2021 at 04:00 P:M, in due
deference of order dated 22.07.2021 of Hon'ble National Green Tribunal passed in OA No.

361/2019 titled ‘Ra fler Bhat Vs St f Jammu & Kashmir & Ors.' at Meetin
1all 3™ F ivil Secretariat, Srinopar.

Present:
|. Chief Secretary tin Chair
2. Commissioner/Secretary, Forest, Ecology & Environment Depariment.
1. Chairman, Jammu & Kashmir Pollution Control Commitiee. (through VC)
4. Chief Wild Life warden, Jammu & Kashmir. (through VC)
5. Member Secretary, Jammu & Kashmir Pollution Control Commitlee, (through VC)
6. Chief Executive Director, Wular Conservation & Management authority

(WUCMA)

Vice Chairman, Lakes and Water Development Agency (LAWDA)

Deputy Commissioner's of Budgam, Bandipora, Baramulla, Srinagar & Pulwama.
{through VC)

o8 =)

Al the outset, order dated 22.07.2021 of Hon'ble National Green Tribunal (NGT)
passed in OA No.361/2019 titled ‘Raja MuzalTer Bhat Vs State of Jammu & Kashmir Ors.'
was discussed. During discussions, Chiel Secretary was informed that out of 1otal 649

wetlands in UT of Jammu & Kashmir 398 wetlands fall in Kashmir province and 251 in
Jammu.

i The progress regarding directions on prevention of unscientific dumping of wasie and
encroachment, demarcation of wetlands in the Union Territory of Jammu & Kashmir was
discussed by line departiments. Regional Wild Life Warden, Kashmir made a power point
presentalion silent feature, challenges and remedial measures proposed for eight wetlands
vis-a-vis Hokersar, Hvgam, Shallbug, Mirgund, Krencho,Chattalam, Freshkhoori,
Manibug Wetland Conservation Reserves. The discussion was held on implementation of the
following points:

i.  The implementation of Wetlands (Conservation and Management) Rules,
2010 in the said wetlands.

il Preparation and Submission of detailed action plan, covering all remedial
action against weed infesiation, sewage discharges, solid wasie disposal,
encroachments etc. in respect of each of the wetland with budgetary suppon
and identified accountable persons.

ii.  Preparation of Demarcation maps and latest status of demarcation of these

wetlands.,



iv.  Mitigation of weed infestation and encroachment issues of said wetlands.

v. Prevention of dumping of wasie and implementation of solid waste
management rules in and around the catchment areas of said Wetlands.

vi.  Promotion of eco-tourism activities in wetlands,

vii.  Submission of the compliance report in the instant matter.

3. Afier detailed deliberations, the following decisions were taken:
S.No. Agenda Discussion/Decisions Taken Action by
thereofl
i. Implementation of | Foresi Depariment  being | Forest

Wetlands  (Conservation | Nodal  Department  shall | Department

and Management) Rules, . . H&UDD
2010 in the wellands of [ ™ = i"ifd w‘":""ﬂ &
Kashmir. IMpIEMCNation  0F Wevand | nyivisionnl

" UT of Jammu & Kashmir in { Kashmir.
/ / letter & spirit as regulatory
0, framework for conservation

N and manapement
2 | Preparation and | The Nodal Departmemt in | Forest
i"'l:_mm:“ of dﬁ“kﬁ consultation  with  line | Department,
ction plan, covering a
remedial action n:aim.i d:purmwm{s? susll . ‘pregare :&UDD
weed infestation, sewage Detailed Action plan based on
discharges, dumping of | “Wise use” scientific approach,
solid waste and its disposal, | considering ecological
encroachments elc. on | character and  ecosystem
i wellands of Kashmir, services, with budgetary plan _‘?
[J' for wetlands of Kashmir, in

/ consultation with stakeholders.
The plan shall include present
status of each wetlands and
expecled outcomes afler the
implementation of the action
plan with the proposed
interventions.
The action plan shall be
uploaded on the departmental
website for a period of one
week 1o invile suggestions

from all stakeholders.
—_— The copy of same shall be




submitted to this office, within
fifieen days by or before
18.08.2021.

Dumping of waslc ar!d
implementation of snI!d
waste management rules in
and around the caichment
areas of said Wetlands.

The line depariment(s) shall
ensure no waste is dumped in
and around the water bodies.
There should be no plastic
wasie in the wetlands.
Bio-remedial measures shall
be taken, at the earliest 1o
gddress the problems of
sewerage enlering the
wellands.

H&UDD,

&
Depury
Commissioners

There should be zero wlcrance
for the chronic and habitual
offenders/ encroachers.

Immedizate and prompt action
shall be initiated for eviction

Preparation of Demarcation | The Forest depariment shall | Forest
maps and latest status of | prepare digital maps of each | Department
demarcation of  these | wetland. The department shall
wellands. also ensure demarcation of
each wetland and Cent percent
of progress is achieved in a
time bound manner,
Also, Bio-fencing of all the
wetlands shall be ensured.
Eradication of the weed | The line depaniment(s) shall | Forest
infestation issues of said | ensure all scientific and | Department,
wetlands modern practices are in place
for mitigation of problem of | H&UDD,
infestation of weeds. In view
of this, the proposal for | Divisional
ulilising resource shall be | Commissioner,
framed by Regional Wild Life | Kashmir.
Warden, Kashmir, to work
oul the modalities for better
utilisation of biomass in lerms
of energy and production of
manures from weeds within
weeks time.
Eviction of Encroachment | Divisional Commissioner, | Forest
and action thereof of said | Kashmir shall hold a meeting | Department,
wellands in week’s lime and shall ke | H&UDD,
necessary action as per the | &
direction(s) of Hon'ble NGT | Divisional
£ mandate of Government. Commissioner,
Kashmir.




of encrogchments in  and
around calchment of wetlands
in gquestion.

The line department{s) in
consultation with respective

regional and district
edministration{s) shall take
stnict action against

encroachers; the lalest action
taken report along with
evidences may be submitted to
this office al the carliest.

Action for de-siliting of
wellands

The removal of silt from
wetlands requiring action, to
be taken up through auction
mode.

In order o mainiain required
amount of water and enhance
water holding capacity in the
Hokersar wetland, Sluice gate
shall be installed within one
month.

Forest
Department,
&

Jal Sakhti

Departmeni

Development of approath
roads and beautification of

the entry points.

The linc department(s) shall
take up immediatc action for
improvement of approach
roads and beautification of the
enry points for all potential
wellands.

Forest
Deperiment,
&

H&UDD

Other directions for  all
wetlands of Kashmir,

For all wetlands line
depariments shall go for water
quality  analysis  vis-d-vis
BOD, COD, pH etc may lake
up al the earliest besides line
department shall immediately
stat.  working for  the
fallowing activities :-

i. Bio-fencing

ii. Side buds where

required.

iii. Caichment  area
treatrment

iv. Biodiversity index
siudy.

v. Key species study
vi.  Bioremediation
vii.  Eco-tourism.
viii.  Winter festivals
ix, Construction of
Watch towers.
x.  Boating pclivities.

Foresi
Department.




_ xi. USSP _|

1 xii.  Installation of z

1 hoadings, Banners

f ele.

xiii.  Eco-lrails

_ xiv.  Single use plastic -
% compaigns
| wv. Marketing end i
| s

Submission - of - the | The matier
compliance status report m | hearing - O

L

timeframe.

4. The meeting ended with a vote of thanks 1o the Chair,

¥ with Chief Secretary
MNo: PS/ CS/ Minutes/202 1/ (40 —C.  Daed: 05 .08.2021
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) Princpal Seceary. Housing & Urban Development Department,

Commissioner/Secretary, Farest, Ecology & Environment De;

Divisional Commissioner, Kashanir,

¥
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i
:. Chairman, Jummu & Kashmir Pollution Control Committee,
6,
Ty

Chief Wild Life warden, Jamite & Kushmir,
rmtr::qmm:f rf:m & :?s.hmi'r Pn!luum Contrul Cuwu_it:ee. 3

(WUCMA) » Wular Conscrvation & Management nuthority
Witk Chairman, Lakes and Water D

Deputy  Commissioner'
Pulwama, gsant B'I.Id
18 Private

8.
9,

evelopment Agency (LAWDA)
Zam, Bandipors, Baramulla, Spinogar &

Secrelary with the Chier's

eLrelery, Jammuy & Kashmir,
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(overnment of Jamme & Kashmir

Divisional Co mmissioner Kashmir
Lt :ﬂuﬂr'f.':l-_x'hl:”-r.;'m{r L R T O BT 8 A E e

Subject:- Issues regarding the Wetlunds of Kashmir Yalley.

Divisional Commissioncr, Kashmir ook @ meeting with resard 1o subject
mtter on 07.08.2021 at 4.00 PM in meeting hall of (his othee,

Followine OfTicers participated in the MCCng -

Depuly £ aviniissionet. Hasnad ipora. 4 mrdn_.:r;_m': { Vhrough Y4
Vice Chairman, | AWDA.

Regional Wild 1ife Warden. Kashmir.
ADNC, Srinapar.

5. ADC. Baramulla. Budpam. Anantnag. Pulwama ( 'hrough VO).
6. Superintending | nginecring 1&l-C. ST nagar.

7 Chiet Sanitation Offieee. SMC
; .
Y.

g LR

RE

Rep. 1drector. Rukhs & barims,

Rep, Poliution L oniral Board.

Regional Direciorn, paltatior Control Board did not attend the meeting which
oy e heea viewed sertoushy and direeed thut he should personally aitend next

meehing

% AL the outser, Pivisional Commissioner, Kashmir while welcomed the
participanis showed disploasure on the absenue ol CED Wuller Conservation and
Management Authority who was reoortedly busy in another mecting but did nol
seck exemplion in advance Ihercafier. Regional Wild Life Warden. Kashmir
apprised the chair tha the case tited Raja Muzalar Bhat was lled belore the
Plonble Nationa! Green Lribunal apainst the unscientific dumping of Municipal
waete in 1o the Hokersar Wetland, Wullar lake and Krenchoo Chandhara wetland.
he Hon'hle NG L passed order in the malice dated 119.04.2019 & 26.04.2019
whorcin it was sought constitution of joint commiltee of Pollution Control Board,
Wild Lile Protection Depti and Doty Cormissioners of Budean, Srinagar and
Bandipora & lurnishing o Saciudland ATIR, Mareover. it wids drected thal

committee may also look in 1o the issue ol encroackment of water bodics also.

Futher, it has been apprised that wwo orders have beer 1ssucd by
Government for constitution ol joint comsmitiee 1o examine the application and
submit the factual report before the Hon'hie NG, viz, one commitice COMPrising
of !?('. Budgam. h‘:ugj?na] Dirccior PCB & Reeional Wildlife Warden Kashmir and

| ALl



second order wheretn PDeputy Commuissioner Srindgus & Budgam have been acded
a6 members  besides. Divisional Commissioner  Kashmir its Chairman. Joint
Commitlee headed by Divisional Commissioner, Kashimir submitted fuctual report
AT bofore the National Geeen Tribunal in resneet of three wet land viz, Wullar,

Krenchoo and | lokarsar,

Furhermore, the Hon'ble Pringipal Bench MNational Green Fribunal New
Dehli passed an opder on 22.07.2021 where the Navional Wetland Commitlee was
asked 1o expeditiously compile all relevant data about status of compliance ol
enviranmental norms in terms of dicections of Hon ble Supremc Court  which
covers 201, 503 wetlands. Out ol the said data, data in respeet of significant
wetlands has been also asked o be placed before the Iribunal besides, other

ditections.

Phereaticr the chair was apprised thil recently the wotthy Chiet
Sccretary has alse convened a mucting ol stake holding depariments regarding the
miatter and the chair divected: ATR of the directions passed by Chiel Scerctary shall

e submitted within 15 days positively.

After threadbare deliberations and discussion following decisions
/dircetions were given

SNa. Issue Dircctions Action by
1. Bin-mass it ways apprised taat a seminar is orpanizing by Regional
1ssue Wild |.ife Department on 14082021 in which Wild 1.ife
the  reputed  institution  wall  deliberaie Warden
) scientificaliv& wraditionally on the issue of bio  (RWLW)
_‘D(/WQ/ nass. besides. tie matler has been laken up Kmr.

with CSIR, Kashmir University, SKUAST.
N1 Srinagar, Ihe chair divecied that action
oriented sugpestionfrecommendations shall be
piven by the participants,

2. * silting The ¢hair dirceled that @ meeting shail be  RWILW/
conducted hy 1&PPC, Wildlite Departiment, I&KC/

s Geology & Mining  amd other stake holding G&M,
depanments  and possitility shall be explored Revenue
for submitbng actien plan on long 1erm, Deptt.

_ medium term and short Lerm measures. concerned

515 Fneroach Uhe chair direcied the encroschment and other All

ment details ol the wel lands  shall be submitied by DCsIAC RS,
details Wildlile and Revenue Department 1o this office. CF, I&FC/

W ‘ Hﬁ;_ﬁﬁii
A



within 1wo  days ='JL‘~~e.i.Li~.-cI\ by deputing the RWILW
olficials for deliberations, Moreover, 1&FC Kmr,
wis direeied 1o shave the delails of he sty

conducted by Poona with regerd 1o siling ete

with Wild Life Department for its submission

before the Hon'ble NGT.

4. Wullar It was apr:nm:fl that there was approximately CED bC
[.ake 00 kanels of land under enéroachment situated Bla/
at outer paramelers of the Wullar 1. uke out of  Bandipora
which encroachment at 10 kanals have been
removed. 1A tolal -, 640 K of land 05 undler
encroachment  including  the  government
anthorized/accommodated Sher Colony

i was ditecied that matier of Kamas be taken
with 12akhs and Farms so that action regarding
the cultivation shall be taken as per the NG

dircctions within 15 days,

buriher, & survey shall be conducted in about |
' the Sher Colony where the details of decadents
and other than decedents skall be oxplored

within 18 days and excess cutting shall be
completed within 15 days pusitively as wei,

the machinery for accessing cutting shall be
provided by Wild Lile Department.

3. Haigam It was apprised that only 76 kanals ol land of RWI.W
Rakh Flatpany Rakn 1s u|d{: siructures, 13 Kdﬁ:ﬂ‘w kmr,/ ADC

under plantation and 461 xanals under seasonal _Soporer/Bla

“paddy cultivation. The chair directed that ADC  /Tehsildar

Sopore and ’U ld 1.ife department giong wi ith Khoi

ln’nalﬁ‘mr _Khoi ah;;ll condacl de marcalion

T process wuhm 5 goays ang shall st Il submit the
A2 g0uN s ARG shall SRR AL —

mlormaiion with break up Besides, aceess

e e o T R TR q T
Lutling to the  wetlund skall be done and

"Wildlile Deplr. shall provide the machinery.
- e

6. Hokersar  The chair was apprised that 2273 kanals ol DC
land has heen provided so Kamas lor paddy  Srinagar/
cultivaion by Rakbs &  baems  bésides  Budgam

plantation on 248 hanals exisied on Srinagar
side;  Tho chatr  divected shat inorder 10
A(,\ ascertain - the  actual  data absul  the




. cactoachment ol oul parafmiiut ul Lhe waler

PR body concerned ehsildar and Pawwart shall
i H
( { quend this ofice on Monduy along with ail the
¥ records and information, NMMHL_.

Chsure o provide actual wnb_:__t_lu___
FHoW ouler paramelers.
&I Department  has also Noat tenders lor
silting the ehair directed that w sndering shall be
mmplv'mi by or before 20.08. 202
7. | Shallabugh 1t was informed that 90% of the wetland 18 DC
demarcated anc mﬂmﬂl is without Ganderbal
—dErCation which 15 under plantation, besides,
i
o UW} (AeTe TSmO siruciure on the wetiand. Ihe .F.‘_j_*'_r___
M}.}i ’ mm'wtmn with n;_rdrd e
W wetlana ol Manasbal, Ancha ‘Ganderbal Hldk]
WTW he complelcd by or
Pampore 1mmwm there s no encroachment DC
Wetlands  issue on the wetlands, Towever, there 18 Pulwama/
ViZ, sewerage and drainage 1ssuc. Morcover, & joint CWILW
Krenchoo, visit has been conducic aridd task force has Kmr.
Hashpori, been [rdmed by ULB, dust bins has Tbeen |
Manibugh distribuied 1o nearby houschold , but it has
& Chatlam  been informed that they (L) {_itm | have any |
! expertise for installation of STPASIR. Lhe
chair dirceted that the data with regard to all
the tyvpes of land in respect wetlands  of
pamporce - shall  be wma]uqﬁ beides, the
assessiment ol the out paramelers and handover
portian. further, concerned N1, Patwari and
Wildile 't'uns;f.éunar’.'us will attend this office
alongwith  the records  on Monday ik,
19.0.2021, A N s t
The chair direcied that Narkara Wetland skall  RWILW
be taken up by Wild Lile Department  for ifs Kmr
conservation and protection. |
Fhe chair directed that Ancha Wetland shal! he  RWLW

taken up by Wild Life Depart nent for 115 Kmr
. _conservation and protection,
11 Dal Lake VO LAWDA informed that the ATR/Action V(T
= Plari of the dircetions of [lonble NEGT will be LAWIDA
ready by o hetore Menddy (1908202 1)
12. ‘%‘{;‘ for Further the hair directed that Ho |11L|_'1u:" Al




taking up development  work  shall b taken up for  concerned,

X
any Dev. exccution within the parameters of wetlands  DC Bla/Ang/
Work anless the  NOC i issued by concerned  Sgr /Pulf
Authority. i, i =y bl Badp/
| : Bl]d.,

RWLW cte.

Belore culminating the meeting the chair 1O (LAWDA) subcominitlee
meeting shall be conducted al an earliest and shall be submitted to this ollice.
Besides. the data with regard to structures on e culcr paramelers ol all wetlands
including the Dal 1Lake shall be shared in soft as well as hard with this offiee:

~ Avkig Mussain Malik
M Deputy Director (E&S)

NS v e e e BEAEY=] PDated: OB 202

Copy for information and necessary action to the:
1. Deputy Commuissioner. Baramulla AnantnagsSrinagarBandipora/Pulwama Ganderbal
Budgam.
2 Commissioner, SMC,
3. Rewional Wildlile Warden, Kashumnir,
4 Vice Chatrman LAWDASIIA
5 Dircetor. Rakhs & Farms . Kashmir,
6. Chict bagineer T&EC Deptt. Kashmu,
Regional Divector. Pollution Control Board: Kashmir.
DI, Srinagar tor information and nfa.

Government of Janumw and. Kaushamiv
Department of Wildlife Protection
OFFICE OF THE REGIONAL WILDLIFE WARDEN KASHMIR REGION
No: RWLW/K/Tech/2021-22/S6% Dated: hy -08-2021

1/- et Copy of above forwarded to Wildlife Warden, Wetlands Kashmir
D]J:"LSJ.DIII, for information and necessagy action. She is advised to submit the
point-wise Action Taken Report/neces follow up action before 20t of

August,2021 as Worthy Divisional Commissioner is holding a review meeting
on 21= Augnst 2021
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X Government of Jammu and Kashmir,

Forest, Ecology & Environment Department
Civil Secretariat, Jammu/Srinagar

=y,

MINUTES OF THE MEETING

Record Note of the meeting chaired by Commissioner/Secretary to Govt.
Forest, Ecology & Environment Department on 03.09.2021 at 6:30 pm In
due reference to Hon'ble NGT matter In OA No. 325/2015 titled Lt. Col,
Sarvadaman Singh Oberol v/s Union of India and others.

Present;
a7 Cnmmiss!onerfﬁecretary Forest, Ecology & Environment In-Chair

2. Chairman, Jak Pellution Control Committee
3. Chief wild Life Warden

4
5. Member Secretary, JaKk Pollution Control Committee

6. Secretary, Forest, Ecology & Environment

7. All Dy, Commissioners of UT of J&K '

B. Representatives of Revenue Department, Housing & Urban Dey.

Deptt, Rural Dev, g Panchayati Raj Deptt. 8Jal Shakti Deptt.
A :
g'l rief His & Backgr und:

e UT of J&K has submitted the Action Plan for 3754 w3

nds & 436 Lakes). These Water Bodies have to pe re
€s l,e. priority I IT & 111, The UT h

(Water Bodies as priority 1, During the year 2021-22, the Soil & Water
Id Life Deptt, (12),

S and agencies have
planned to undertake the water bodiesas Per the detailsg enclosed at

A\ District Administration has g restore 2465 '
of the list\of 3754 Water Bodies identified and included‘?: !;r. Bo_diespl':al;:f
fubmitted to Hon'ble nGT. € Action Plan

missioners, they have already restored
e year 2021-22 js 1268 and o

ter Bodies
Stored in 3

2| £
Water Bodies and target ..
946 in 2022-73 and they will provide - z

i

L] .'“..r“

AL A
" I i
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“bri -befo
brief description, of district wise status, of each Pond/Water r?n?:dv rgzh: ‘
restoration, intervention done and present status along with photog -

i;trh;gisﬂgla ils submijtted by DCs are enclosed at Annexure

Apart from this in accordance with the Hon'ble NGT directions and
3lso in compliance to directions of the worthy Chief Secretary issued on
15.03.2021, the Dy. Commissioners have reported that a total of 4258
Pands have been restored/created upto 31.05.2021 (as per subsequent
direction of restoring “one Pond in one Village") while 10619 ponds/

ter bodi il 1 ! T 1-06-2021 to 31-03-2022. 1t is
réquested that the Dy. Commissioners may kindly provide a report Wikth
brief description of status of each Pond before restoration, interventions
done to restore the Pond and present status. Each District may prepare
one report including all the Ponds restored upto 31.05.2021.

J&K Pollution Control Committee has assessed the water quality of
149 Water Bodles, out of 222 prioritized Water Bodies. The assessment
has to be made for remaining 62 Water Bodies and to repeat water quality
analysis of earlier 149 Water Bodies again to measure present status.

Besides in com

pliance to the various judgments of Hon’ble NGT in
OA 325 the Dy.

Commissioners reported that:

a. Action has been taken on the appointment of Nodal Officer
for monitoring and redressal of grievances pertaining to
Pond/Water Body.

b. The action taken on creating the additional link for grievances
pertaining to Water Bodies on GRM/MULAQAT Portal.

After the detailed deliberations and
action for protection /renovation/restorati
bodies for various line departments inc

to decide the future course of
on & creation of Ponds/ Water
luding Dy. Commissioners the

1. All Dy, Commissioners &_ﬁne departments are directed to expedite

n ion of Ponds/Water bodies as per
the parameters already fixed and within the fixed tme lines given in
the Judgments of Hon'ble NGT.

are further requested to recognizi
efforts of those members of local self Government wﬁ?}galrzntikti::
special interest in renovation/creation of Ponds/ ";ﬂater Bodies in
their respective areas/jurisdiction. The recognition can be
certificates/trophies, mementos etc.

Is requested to

quality analysis of the left-over Ponds/Water

Complete the water
Bodies on priority basis

e
St ey willl _L;dIITbC

Crannad unth MamQranner



6 All Dy. Commussionersand line departments

-Commussioner/Secretary to Govt. Forest, E

S

@‘.

and alsg the FemMaining ponds of Priority 1. h
Drff:{tnr‘ Soil & Water Conservation and concerned Dy
Commissioners  are requested ta do the ground lruthmlg ::n.‘
Ponds/Water Bodies igentitied by them and asses the présent status

8s per the format enclosed at Annexure-C. =

All Dy. Commissioners and line departments are requested m. Utdize A
the expertise of Soil & Water Consenvation Department (Distnct Soil
Conservation Officers) for restoration/renovation of Ponds/Water

Bodies on following saientific principles depending upon the current

status of the Pﬁndf&_‘_ater Body.

+ Catchment areas treatment,

i
Water Drainage Management
Removal of garbage/waste material

Clearing of in-lets and out-lets of the Water Body/restoration
of natural dralnage

Strengthening of bunds
Cleaning

Removal of encroachments
De-silting,

Diversion of poliuted drains,
Planting of shrubs/trees
Making of foot paths

« Soil & moisture conservation works

It 1s further emphasized that the Bio-fencing of ponds/VWaterbodies

shall be done

are requested to utilize
the services of local District Officers of JXPCC for capturing the

vital indicators of heaith of water bodies to improve the
quality of water (to be captured through BOD & cCop
analysis/studies etc). They are reguested to adopt Innavative
measures by using local materials Instead of excessive
concrete and harness the water Body for economic benefits
like aguaculture and for minor irnigation purpose.

cology & Environment
appreciated the efforts made by the Dy. Commissioners for restoring
the Ponds/Water Bodies assigned to them as per the NGT directions

and it 1s further requested to them to make efforts for restoring ali
the Waler Bodies of their respective jurisdiction

« In the fixed time
line.
All Dy. Commissioners were further requested to

atleast “one pond In one village” within the tima
fixed, for honoring the com

dates already provided by

restore/create !
frame already

pliance in the NGT matter based on the :
the various Dy. Co

Mmissioners in the
%‘nud format. The formats are also enclosed ot Annexure-D.

PO S &, [P0
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9. Al District Soll Conservation officers will assist dg;fﬂai‘:
commissioners In restoring at least five model pon

bodies.
ils of
10. All Dy. re requested to give the details
Dy. Commissioners were req : e "

various interventions in restoring
compliance report to CEntrral
or

ti Department). The format
exure-E.

photographs for submitting the
Monitoring Committee (Jal Shak
submitting the Information Is enclosed as Ann

sical progress of on-

11. : il review the ph
1. All Dy. Ccmmissioners wi e pny e District and also

going work of water bodies in their respect
to physically inspect some of the sites.

Sewerage

12. All Dy, Commissioners shall ensure that the Solid &
be dealt

waste management around the water budies' can
through ULB/Panchayats under Swatch Bharat Mission.

tary

ty Se (Legal)
ware coludy & Env. Department.
NO: FST/Liv/28/2021-02-Forest eﬁ%nﬁnent Dated: 08.05.2021
Copy to the: '

9.

Pr. Chief Conservator of Forests (HoFF}, J&K Jammu.

Chairman, J&K Pollution Control Committee

Chiefl Wildlife Warden, J&K Jammu,

Director, Soil & Water Conservation, Department.

Member Secretary, J&K Pollution Control Committee, Jammu.

All Deputy Commissioners of UT J&K,

Pvt. Secretary to Pnncipal Secretary to Governmenl, Revenue Department.
Pvt. Secretary to Pnincipal Secretary to Government, Housing & Urban
Development Department.

Pvt, Secretary to Principal Secretary to Government, Rural Dev. & Panchayati

Raj Department.

10. Pvt. Secretary to Commissioner /Secretary to Government, Jal Shakti

Department.

11, Private Secretary to Commissioner/ Secretary to Government, FE&E

Department for information of the Commissioner/Secretary.

12.PA to Secretary to Government, Forest, Ecology & Environment

Department for information of the Secretary.

Sranned unth MamScanner
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Office of the Divisional Commissioner Kashmir

email: diveomkple@gmail com & diveomple-fk@ik govin Tele: 0194-2483718 Fax: 0194 - 2434444
(Development Section)

Subject:- Original application No.351/2019, before the National Green Tribunal *
Raja Muzafar Bhat V/s State of Jammu & Kashmir and others”/ Joint
Commiittee for effective implementation of directions of the NGT.

Divisional Commissioner Kashmir charred a meeting with regard to the
subject matter on 18.10.2021 in meeting hall of this office.

Following officers participated in the meeting:-

Deputy Commissioner, Baramulla.

Deputy Commissioner, Ganderbal.

Deputy Commissioner, Bandipora. Through VC
Deputy Commissioner, Pulwama.
Deputy Commissioner, Budgam
VC LAWDA.

ADC, Srinagar.

Regional Wild Life Warden, Kashmir.

. Regional Director, PCC, Kashmir.

10.Supdtt. Engineer, CRP,

11.Supdtt. Engineer, Hydraulic Srinagar/Ganderbal.
12.PC CAT,WUCMA.

13.Coordinator WUCMA.

14.Executive Engineer, [&FC.

e et o Bl e

At the outset the Chair while welcoming the participants was apprised by
Regional Wild Life Warden Kashmir Region that in compliance to the Orders of the
Hon'ble National Green Tribunal dated 22.07.2021 a compliance report has been
prepared for the perusal and approval of the members of the committee constituted
vide Govt. Order No. 648-GAD of 2019 dated 04.06.2019 & Order No 878-GAD of
2019 dated 25.07.2019 for submission before the NGT . Further, he informed the
participants that Hon’ble National Green Tribunal while passing the order has noticed
that the report earlier submitted is incomplete and does not serve the required purpose
and directed for preparation of action plan in respect of each of the wetland within one
month for action in a time bound manner with budgetary support and identified
accountable persons. The plan may include among others remedial action agginst weed

1|Page
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infestation, sewage discharge, solid waste, disposal, encroachments etc. Moreover,
Chief Secretary of UT of J&K has been ordered to remain present in person on the next
date, by video conferencing with compliance status as on 31.10.2021.

Thereafter, the chair was informed by Chief Wild Life Warden Kashmir that
comprehensive integrated management action plan has been prepared in respect of the
water bodies coming under the Wild Life Department, however, the plan in respect of
DalLake and Wullar Lake need to be prepared by LAWDA and WUCMA.

After threadbare discussion and deliberations following decisions were taken:

]E ll Issue/Agenda Directions Action by
| No
i I.[ Compliance  of | The chair directed that Compliance report to All

the directions of | the directions passed by the Hon'ble National | participants
the National | Green Tribunal in the matter shall be adhered
Green Tribunal in all respect and report in this regard shall be
submitted before the NGT well in time and
without any fail. Further, the Action taken
and comprehensive action plan prepared by the
LAWDA and WUCMA shall be also
incorporated in the compliance report.

2.|Haigam  Water | It was apprised that demarcation of the body | Deputy
Body has been done. The chair directed that|Com.
encroachment on the water body shall be | Baramulla.
removed by or before 30.11.202]1 except 56
residential houses/structures.

3. | Hokersar It was informed that there is no encroachment | Dy Com

! on the water body, however, there are some | Sgr/Budgam
proprietary land patches within the parameters
of the water body. The chair directed to pin
point the private land within the outer
parameters of the water body within 15 days,
besides, demarcation and removal of
encroachment shall be done within next 15
, days positively.

4. | Meergund It was informed that demarcation has been | ADC

completed and there is no encroachment, ADC | Budgam.
Budgam was directed to check the status of 96
Kanals of land at Check Kawoosa Jageer. |

2|Page
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e | I
|[ 5. | Shalabugh It was informed by DC Ganderbal that final | DC Sgrf{_‘rbl.|
demarcation of the water body has not been |
completed yet , however, there Iis no

encroachment at 90 percent of the wetland as ||
the extent of encroachment on 10 percent is -
plantation and vegetables. The chair directed
that the demarcation shall be completed within
two weeks and encroachment on 160 kanals
shall be removed by DC Srinagar.

6. | Chatlam It was informed by ADC Awantipora that 79 | DC
Kanals of the land(state land) of the water | Pulwama
body is under encroachment. The chair
directed that encroachment shall be removed
within two weeks positively.

7. | Kreencho | The chair directed that the encroachment if any | DC
on the water body shall be removed within two | Pulwama
weeks positively,

8. | Fres Khari The chair directed to ensure the removal of
encroachment on the water body within two
weeks.

9. | Wullar Lake It was informed that the encroachment at 380 | DC Bla/

| Kanals & 11 Marlas of land in respect of the | WUCMA
Wuller Lake need to be removed. It was
directed that encroachment shall be removed
by or before 30.11.2021, besides, WUCMA
shall prepare a comprehensive action plan
about the Wullar Lake and shall submit the
same before the Committee constituted by the
Govt. for the purpose so that same can be
| incorporated in to the for submission before
the NGT.

10| Dal Lake VC LAWDA informed that as such there is no | VC
encroachment on the water body, however, | LAWDA
drives are being conducting within the
outer/inner peripheries of the lake to thwart
any attempt of encroachment.

The chair directed that Xen LAWDA shall
complete the DPR and submit the same so that

HLC can be done within two days.

Qeanned hv (TMamKeanner
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| ‘ Further, dredging, fencing, sewerage |
\ treatment, STP details etc shall be

| incorporated in the action plan. Moreover, 15
I |l days cleanliness drive shall be conduct in the

lake. ' |

Before culminating the meeting the chair impressed upon the 1&FC, SDA

to explore possibility of resolving the matter viz., silt transportation/dumping at their
own level,

The meeting ended with vote of thanks to and from the chair.

ussain Malik

A}( Deputy Director (E&S)
No. Diveomy/Dev/ 117/ 2021- 3856~ H Dated: 29.10.2021
Copy for information and necessary action to the:
1. All above concerned.

2. Sr. Scientist /DIO, NIC Srinagar for inf and nfa. viz. uploading of minutes on
Divcom site.

3. Private Secretary to Chief Secretary for inf. of worthy Chief Secretary J&K.

Qeranned hy CamScanmer
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Government of Union Temritory
of Jammu & Kashmir

INTEGRATED
MANAGEMENT
ACTION PLAN
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{Hokersar, Shallabugh, Hygam, Mirgund,
Chattlum, Fashkoori, Krentchoo, Manibugh)
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Digital Demarcated Map
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Haigam Wetland Reserve
Wetland Division Kashmir -
1 1:15,000

it L=y s

B L T T

W BCALET R Tesl

Ll L e e |

Lal [ e F N ] e 0
|
|

CAFLEI T
I
AR
e L 4

I R

Sl

ET i R T

T . A

[Tt g e s o T, 1Y
L L o B R, .1 K

Ci

- L
L b S el P S

B
Oy
ISR LS

Legend
4 BP_No
@€ Haigam_Demarcation

ﬁwﬂ.ﬁ-“ﬂ.—d’lﬁ




S

Government of Jamgy and Keshmir

OFFICE OF THE TEHSILDAR SRINAGAR CENTRAL

The Wildlife Warden Wetlands,
Stinagar.

No: 599/,&57 / 7255/;74 Dated;/z’? /@(57 / 2/

Subject: - Statement showing the details of land falling under Hokersar,

Sir,

Enclosed kindly find herewith the statement prepared by concerned
field functionaries of estate / village Zainakote, showing details of land falling

under Hokersar Wetlands as per Revenue Record for favour of further
necessary action as desired.

Yours Faithfully

@Lﬁi i

Tehsildar
\|
%;f,sri n&‘%”{;‘gmﬁ%?
Copy to: gunpe?
1. The Deputy Commissioner, Srinagar for favour of information.

2. The Sub-Divisional Magistrate, Srinagar (West) for information.
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STATEMENT SHOWING THE DETAIL REGARDING quanTUM OF LAND UNDER HOKERSAR

HAME OF CENTRAL SHALTENG
TEHSIL

s e S

NAME OF SRINAGAR
DISTRICT

RAME OF ZAINAKOTE
REVENLIE VILLAGE

QUANTUM OF LAND

TYPE OF
LAND UNDER UNKDER UNDER VACANT TOTAL
HOUSES TREES CROP REMARKS

K M 'y M K M K M K M

PROPRIRTORY LAND - - - - - -

LAND UNDER
SECS

LAND UNDER
SEC4 : - - . . - i . 446 !
KAH CHARARAI

SARKAAR - ] b - = . . - 3356 1E

GRAND TOTAL - . - - - ! : . 3906 1
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GOVERNMENT OF JAMMU & KASHMIR
OFFICE GF THE DEPUTY COMMISSICNER BUDGAM

B

The Wildlife Warden Wetlands, Mo - DCB/SQY 2021 oo o

Srinazan Lrated:- Foo R

Sutuect Stareovend showange Brod falhog under HOKERSER as per Bevenue Becords

Sirfiadam
o (g i 2] : A G i e R B b
S A TR R T LA T : W iz Hielada

falling under Hokerser in village Soibugh, Dharmunah and Rakh-i-Arth as per revenue
records duly furnished by Tehsildar Budgam forinformation and necessary action.

o bt o TE i
(. a4,

Assistant Cjbﬁirhiss'roner {Rev)
Budzgam
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GOVERNMENT OF JAMMU & KASHMIR

OFFICE OF THE DEPUTY COMMISSICNER BUDGAM

The Wildlife Warden Wetlands, Na: - DCB/SGY 2021 Pl
Srinagar. Dated:-' 17 fop /2021

Subject:- Statement showing land falling under HOKERSER as per Revenue Receords,

Sir/Madam,

Ao desifad elclosed kindlpfing herewith statement showine the land
falling under Hokerser in village Soibugh, Dharmunah and Rakh-i-Arth as per revenue
records duly furnished by Tehsiidar Budgam for information and necessary action,

Yoursfaithiully,

L B
Assistant Commissioner [Rev)
Bud'gam
Loy A=

| Davisionat Commissioner Kashimir for information.
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T J&K Pollution Control Committee

.- Office of the Regivnal DirectorKashniic
. AL %ha.'.'k.f wlk-Alam Compler, Ruibagh. near Goversinent Sitk Feoe toey, Seimagar- [N
Wb Phpei i gl regeinaldirecion s o gmatl corip Del 00S-2 1 3500 1 welefan 231 1847

Regional Wildlife Warden
Kashmir Region

No:- PUCRDRAWL/Z 19220 Dated:- 13-0&-2021

Subject:- Water quality monitoring of wetlands under the Control of

Department of wildlife protection in Kashmir.
Hef. Yaur Letter na RWEW/KTech/2021-22/800-03 Dated 0508/2021

Sir;
I response 1o above reterred letter and in light of the discussion with wildlife warden,

wetland division Srinagar, Jummu and Kashmir Pollution Control Commitiee water
laboratory has collected water samples from below mentioned water bodies :-

i S.no ] Name of wetland | Date of Sampling No  of samples |
| : collected '
LR T e R —
1 | Hygann £ P.-ammuttd /082071 B
F i M:rl,und Baramulla Toa 060872021 3 ]
[ Manibugh Pampore Pulwama | 05/08/2021 1
S | Freshkoon i Pampore Pulwama | 05/0872021 1 P
6 | Chaualam P m Pampore Pulwama 05/08 2021 5 !
2T kr«.ncl:m Pampur: !'ul~.~. am 05,08 2021 i3 3 |
i S "sh.al!hug Ganderbai 06/08/2021 12 !

The test analysis repont of samples with respect to Phy sico-chenmical paramelers is
attached herewith for Bvour of inlormation and furthes MECESSAY achion a1 yvour end

=i s

Yours Faithiully

=
}2-' " Hepiotial Ulrclli:mr

Podiution Control Cammitiee

Copy e Wildlde warcden, swetland division Srmagie L mfonmation wnd necessary action

Govervument of Jowmuw and Kashmir
Department af Wt!dlife Protection
No: RWLW/K/Tech/2021-22/ 5]::, ] Dated:12 -08-2021

| Copy of above along with enclosure
Warden, J&K, Govt, Srinagar/ Jammu for infor

submitted to the Chief Wildlife
i d necessary action Please.




; ';,_i?';.,_ J&K Pollution Control Committee
W Office of the Regional DirectorKashmir

Sheiktadh-Alenny Complex, Rapbagh, near Government Silk Factory, Srinagar- 90008
wivw jkspeb nic in(email: regionaldireciorkmeia g mail.cony) Tel 0154-21359 1 1iclclix 2311842)

Regional Wildlife Warden
Kashmir Region

No:- PCC/RDRK/WL21/ 19-20 Dated:- 13-08-202]

Subject:- Water quality monitoring of wetlands under the Control of
Department of wildlife protection in Kashmir.
Ref. Your Letter o RWELW/K/Tech/2021-22/800-03 Dated 05/08/2021

Sir:

In response to above referred letter and in light of the discussion with wildlife warden,
wetland division Srinagar. Jammu and Kashmir Pollution Control Committee water
labioratory has collected water samples from below mentioned water bodies :-

S.no Name of wetland - Date of Sampling No of samples
collected

1 Hokarsar Budgam 06/08/2021 3

2 Hygam Baramulla | D6/08/2021 3

3 Mirgund Baramulla 06/08/2021 3

4 Manibugh Pampore Pulwama 05/08/202] 1

5 Freshkoori Pampore Pulwama 05/08/2021 1

6 Chattalarn Pampore Pulwama 05/0872021 3

7 Kranchoo Pampore Pulwama 05/08/2021 2 ]

§ | Shalibug Ganderbal ' 06/08/2021 2 :

The 1est analvsis report of samples with respeet 1o Physico-chemical parameters is
attached herewith tor favour of information and further necessary action at your end .

Yours zai.thfull}-
=

7 Regional Director
Pallution Control Commitiee

Enel:- (2 lvs)

s OO

Copy to:- Wildlile warden, wetland division Srinagar for information and necessary action.




1
S
166k Polluea Cortrol (ot
a iz af The Retineal Dinectoe - Kt
Angiyss fepast
Payivn huical Chepastensties o i Wlsae of Rashatic [Inieie
- Hare of Wetland Hukaraar Buleam fiypam Harnealh Mirsund Baruinalle
1 oA
Vi pal | Tma s | e fisd Wit B sehreeky
LCCATION b it | bl e e inapn i s b
: . Thtigliasitl
Date of Samphng.- 2131 ekl
gy | am
grn | el i
Ly | me
4 Fhozphils
o kemaicd Kilraye? 1
' B | 8g | e
o | bl | G0 EL
1 Cleiur ET TR
g | | B
gy | Libl 12k
i ST L b1l
5 R G0 | W | 40 | W W
\ S dslues are n Pl eaE ;uﬂ.o:lniun'.inirg.ﬂmﬁryﬂampeme.
1 i
L r ““}‘dﬁ
Sarples coflecled tyahized % [ W I

%, ,




JK Pedlgsion Coatrd € il
; e The Regural Dt - Rashan
b Aok Report

s ["'_-'_:.slmi.‘h:rnitu[hm:{risth:%ufwrim“r’e‘.l:ﬁulm'mirIl?n'is:m =.. LB
eeiuh
wame of Wetland  [lvwes 7ot Halbeg Cerdrs
i TS B 1
e bt
e i
ny | TR Heardnad | T Worr 1 T Ll
(R 1 e [Benl (e it
Bl ETT T

ICCATION
15062021 Il 200 il

ek of Sampling:-
T Tt il m-mm W | | B
| !
i A

w1 m | s | m WA 5

i _"'-'uc'T-mp'{
BT

} gy | sy | e | A JIREE
1 (Dnectiony S 109 180 | L =

; TS s g | S
|6 0 ERE KRR fmy

T BB 70 | e | el | e | A5

! M W | | M

i (Phosphile T | oo | nwg | Oe

10 Ammenica hireget | 054 | | L | _935__ adss | ael i)

Ji [chile g | B e | BB T | s | e wAL .
17 e 0 | o | e | o | w0 R wr | w0 | w0 | .|
11 Galeun o | gn | 66 | 8 | 08 | 8E TR TR L ——
i e [ oo [ [0 R4 R
1o [Tt R —on | | oo | @ | w0 | B a0 | w0 | B
i [t o | w0 | ;e | we [ @F WD wo | wp | Wl .

1T Tutidi ) =0 | By | @ | W W T L :
a1 alugs are in m! £ . oty Teebidly § Tempesalure 'ﬁ%

Bampks olited ™ drahzed By 1|I (i st 3

iA
s Vil g
L
e ——




